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NHRCsendsnoticestoUP
govtoverbondedlabour
incidentin Muzaffarnagar

STATESMAN NEWS SERVICE
Lucknow, 2 July

The National Human Rights
Commission (NHRC) has
taken suo motu cognisance
ofthe reports about 12 bonded
labourers being assaulted in
captivity and forced to work
till midnight without sufficient
food and wages for nearly
one and a half years at a
factory in the Muzaffarnagar
district.

The Commission on
Thursday has issued notices
to the state Chief Secretary
and DGP, calling for adetailed
report on the matter within
two weeks. In the notice, the
Commission, has directed the
Muzaffarnagar District
Magistratetoinquireintothe
matter as per the Standard
Operating Procedure of the
Ministry of Labour and
Employment and the Bonded
Labour System (Abolition)
Act, 1976,

The Commission alsodirects
immediate registration of
labourers on the e-Shram
Portal as per its Advisory 2.0
dated 8 December, 2021.
Reportedly, one ofthe labourers
managed to escape from the
factory and a complaint was

filed with the Titawi Police
Station, leading to the rescue
of the other labourers. Their
medical examination disclosed
multiple injuries, including
bruises, cuts, fractures and
signs of prolonged physical
abuse. Reportedly, the police
found that one person has
also died. The investigations
are on to ascertain if there
were more deaths.

According to the media
report carried on 25 June
2026, the victims belonged
to different states, inclu-
ding Uttar Pradesh, Bihar,
Uttarakhand, Rajasthan,
Harvana, Chhattisgarh,
Jharkhand and a few from
Nepal.

Reportedly, they were lured
from railway stations, bus
standsand other public places
on the pretext of providing
employment, regular wages,
food and accommodation.

After reaching the factory,
their mobile phones and
identity documents were
allegedly confiscated, preventing
them from contacting their
families.

Allegedly, pit bull dogs
were used to intimidate the
labourers and prevent them
from escaping.
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NHRC takes tough note of selling re-labelled expired food products

MANIKANT MISHRA

NEW DELHI, JULY 2

The National Human Rights
Commission (NHRC) has
taken cognisance of allega-
tions that expired packaged
food and beverages were
being  relabelled and
pushed back into the market
from a premises in Delhi’s
Okhla area. It has directed
six authorities, including
the Centre, FSSAI and Delhi
Police, to submit an action
taken report (ATR) within
twoweeks.

Acting under Section 12 of
the Protection of Human
Rights Act, 1993, the Com-
mission issued notices to the
Ministry of Food Processing
Industries, Food Safety and
Standards Authority of India,

Delhi Cribune

Ministry of Health and Fami-
ly Weltare, Delhi Food Safety

Department, Commissioner
of Police and the Deputy

Commissioner of Police,
South East Delhi.
The authorities have

been asked to investigate
the allegations and report
back to the Commission
within two weeks.

The action follows a com-
plaint alleging that expired
packaged food and consumer
products were being tam-
pered with by removing or
concealing original expiry
dates and affixing fabricated
labels carrying fake expiry
dates and product details
before reintroducing them
into the market The com-
plaint mentions several pack-
aged food and beverage
Fri, @3 July 2@26

Directs six authorities to submit action
taken report within two weeks

COMMISSION ISSUES NOTICES

B Acting under Section 12 ofthe Protection of Human Rights Act, 1993, the
Commission issued notices to the Ministry of Food Processing Industries,
Food Safety and Standards Authority of India, Ministry of Health and
Family Welfare, Delhi Food Safety Department, Commissioner of Police
and the Deputy Commissioner of Police, South East Delhi.

brands and alleges that the
products were subjected to
frandulent re-labelling.

The Commission observed
that, if established, such
organised tampering
amounts to a grave act of food
fraud involving deception,
mishranding and misrepre-
sentation. It noted that the
alleged practice could com-

_prc:m';s_e consumer saf_et}_'.

https://epaper.tribuneindia.com/c/80279681

particularly for children, eld-
erly persons and other vul-
nerable groups, while also
indicating the possible exis-
tence of organised networks
mmvolved in the storage, re-
labelling and distribution of
expired food products.

The NHRC has directed
the Food Safety Depart-
ment of the Delhi Govern-
ment and the FSSAI to take

measures to detect and curb
fraudulent re-labelling of
expired food products and
undertake inspections and
enforcement drives across
manutfacturers, warehous-
es, distributors, whole-
salers, retailers and storage
facilities dealing in pack-
aged tood.

It has also called for a com-
prehensive investigation to
identify and dismantle
organised networks
involved in expiry label
tampering and counterfeit
packaging, besides initiat-
ing stringent legal action
under the Food Safety and
Standards Act and other
applicable laws wherever
violations are established.

The development came
hours after NHRC member

and former National Com-
mission for Protection of
Child Rights chairperson
Priyank Kanoongo shared
details of the operation on 3.
“Selling Boumnvita and
Maggi with fake labelling is
an attack on India’s chil-
dren!!” he wrote, adding that
a raid in Okhla had uncov-
ered a gang allegedly print-
ing fake expiry dates and
nutrition value charts before
affixing counterfeit labels on
products. “The operation is
ongoing; remaining informa-
tion to follow,” he said.
Kanoongo also shared a
video from the premises,
where he is seen inspecting
packaged food items carry-
ing duplicate labels and seek-
ing details fromofficials pres-
ent during the inspection.

&



Y(

Sy
NATIONAL HUMAN
RIGHTS COMMISSION

NHRC notice to
UP Govt, DGP
over assault on
12 labourers

PIONEER NEWS SERVICE
W New Delhi

The NHRC on Thursday said
it has issued notice to the
Uttar Pradesh government
and the state’s police chiefin
a case of alleged atrocities
against 12 bonded labourers
at a factory in MuZaffarnagar
district.The human rights
panel has sought a detailed
report from the authorities in
two weeks,

In a statement, the
Mational Human Rights
Commission said it has taken
suo motu cognisance of a
media report about "12
bonded labourers being
assaulted in captivity and
forced to work till midnight
without sufficient food and
wages for nearly one and a
half years at a paper plate
manufacturing factory in
Mandi village in
Muzaffarnagar district”.

One of the labourers
managed to escape from the
factory and a complaint was
filed with the Titawi police
station, leading to the rescue
of the other labourers, it
said.
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NHRC notice to
UP Govt, DGP
over assault on
12 labourers

PIONEER NEWS SERVICE
W New Delhi

The NHRC on Thursday said
it has issued notice to the
Uttar Pradesh government
and the state’s police chiefin
a case of alleged atrocities
against 12 bonded labourers
at a factory in MuZaffarnagar
district.The human rights
panel has sought a detailed
report from the authorities in
two weeks,

In a statement, the
Mational Human Rights
Commission said it has taken
suo motu cognisance of a
media report about "12
bonded labourers being
assaulted in captivity and
forced to work till midnight
without sufficient food and
wages for nearly one and a
half years at a paper plate
manufacturing factory in
Mandi village in
Muzaffarnagar district”.

One of the labourers
managed to escape from the
factory and a complaint was
filed with the Titawi police
station, leading to the rescue
of the other labourers, it
said.

Pioneer, Dehradun, 03/07/2026
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NHRC notice to
UP Govt, DGP
over assault on
12 labourers

PIONEER NEWS SERVICE
W New Delhi

The NHRC on Thursday said
it has issued notice to the
Uttar Pradesh government
and the state’s police chiefin
a case of alleged atrocities
against 12 bonded labourers
at a factory in MuZaffarnagar
district.The human rights
panel has sought a detailed
report from the authorities in
two weeks,

In a statement, the
Mational Human Rights
Commission said it has taken
suo motu cognisance of a
media report about "12
bonded labourers being
assaulted in captivity and
forced to work till midnight
without sufficient food and
wages for nearly one and a
half years at a paper plate
manufacturing factory in
Mandi village in
Muzaffarnagar district”.

One of the labourers
managed to escape from the
factory and a complaint was
filed with the Titawi police
station, leading to the rescue
of the other labourers, it
said.

Pioneer, Lucknow, 03/07/2026
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NHRC notice to
UP Govt, DGP
over assault on
12 labourers

PIONEER NEWS SERVICE
W New Delhi

The NHRC on Thursday said
it has issued notice to the
Uttar Pradesh government
and the state’s police chiefin
a case of alleged atrocities
against 12 bonded labourers
at a factory in MuZaffarnagar
district.The human rights
panel has sought a detailed
report from the authorities in
two weeks,

In a statement, the
Mational Human Rights
Commission said it has taken
suo motu cognisance of a
media report about "12
bonded labourers being
assaulted in captivity and
forced to work till midnight
without sufficient food and
wages for nearly one and a
half years at a paper plate
manufacturing factory in
Mandi village in
Muzaffarnagar district”.

One of the labourers
managed to escape from the
factory and a complaint was
filed with the Titawi police
station, leading to the rescue
of the other labourers, it
said.

Pioneer, Bhopal, 03/07/2026
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NHRC notice to
UP Govt, DGP
over assault on
12 labourers

PIONEER NEWS SERVICE
W New Delhi

The NHRC on Thursday said
it has issued notice to the
Uttar Pradesh government
and the state’s police chiefin
a case of alleged atrocities
against 12 bonded labourers
at a factory in MuZaffarnagar
district.The human rights
panel has sought a detailed
report from the authorities in
two weeks,

In a statement, the
Mational Human Rights
Commission said it has taken
suo motu cognisance of a
media report about "12
bonded labourers being
assaulted in captivity and
forced to work till midnight
without sufficient food and
wages for nearly one and a
half years at a paper plate
manufacturing factory in
Mandi village in
Muzaffarnagar district”.

One of the labourers
managed to escape from the
factory and a complaint was
filed with the Titawi police
station, leading to the rescue
of the other labourers, it
said.

Pioneer, Bhubaneshwar, 03/07/2026
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NHRC seeks
report on
warehouse
collapse

OUR BUREAU

New Delhi: The National
Human Rights Commission
(NHRC) on Thursday took suo
motu cognisance of media re-
ports on the collapse of anun-
der-construction warehouse
in Calcutta’s Garden Reach on
June 24, in which 16 labourers
died and 17 others were in-
jured.

Observing that the in-
cldent ralses concerns of
human rights violations, the
commission issued notices to
Bengal's chief secretary, com-
missioner of Kolkata Police
and municipal commissioner,
seeking a detalled report with-
in two weeks.

The commission said the
report must include the sta-
tus of the investigation and
detalls of compensation paid
to the familles of the deceased
and the injured.

About 40 labourers were
working at the site when the
concrete casting of the iron
structure of the under-con-
structlon warehouse col-
lapsed, trapping several work-
ars beneath the debris. Rescue
agencies could not ascertain
the exact number of trapped
workers because no register
was maintained at the site.

Several arrests have been
made in connection with the
collapse.
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NHRC notice to
UP Govt, DGP
over assault on
12 labourers

PIONEER NEWS SERVICE
W New Delhi

The NHRC on Thursday said
it has issued notice to the
Uttar Pradesh government
and the state’s police chiefin
a case of alleged atrocities
against 12 bonded labourers
at a factory in MuZaffarnagar
district.The human rights
panel has sought a detailed
report from the authorities in
two weeks,

In a statement, the
Mational Human Rights
Commission said it has taken
suo motu cognisance of a
media report about "12
bonded labourers being
assaulted in captivity and
forced to work till midnight
without sufficient food and
wages for nearly one and a
half years at a paper plate
manufacturing factory in
Mandi village in
Muzaffarnagar district”.

One of the labourers
managed to escape from the
factory and a complaint was
filed with the Titawi police
station, leading to the rescue
of the other labourers, it
said.

Pioneer, Ranchi, 03/07/2026
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Top Stroy, Delhi, 03/07/2026
e Page No: 7, Size: 39.69cm % 21.59cm

NATIONAL HUMAN
RIGHTS COMMISSION

§7




NHRC notice to UP govt, DGP over
assault on 12 labourers in captivity

New Delhi: The NHRC on
Thursday said it has issued
notice to the Uttar Pradesh
government and the state's
police chief in a case of al-
leged atrocities against 12
bonded labourers at a fac-
tory in Muzaffarnagar dis-
trict.

The human rights panel
has sought a detailed re-
port from the authorities in
two weeks.

In a statement, the Na-
tional Human Rights Com-
mission said it has taken
suo motu cognisance of a
media report about "12
bonded labourers being as-
saulted in captivity and
forced to work till midnight
without sufficient food and
wages for nearly one and a
half years at a paper plate
manufacturing factory in
Mandi village in Muzaffar-

nagar district".

One of the labourers
managed to escape from the
factory and a complaint was
filed with the Titawi police
station, leading to the rescue
of the other labourers, it
said.

"Their medical examina-
tion disclosed multiple in-
juries, including bruises,
cuts, fractures and signs of
prolonged physical abuse.
Reportedly, the police found
that one person has also
died. The investigations are

on to ascertain if there were
more deaths, " the NHRC
said.

The commission has ob-
served that the content of
the news report, if true, rais-
es serious issues of violation
of human rights.

Therefore, it has issued
notices to the Uttar
Pradesh's chief secretary
and the director general of
police, seeking a detailed
report on it in two weeks,
the statement said.

The human rights body
has also directed Muzaffar-
nagar's district magistrate to
inquire into the matter as
per the standard operating
procedure of the Ministry of
Labour and Employment
and in light of the Bonded
Labour System (Abolition)
Act, 1976.

It has also directed im-
mediate action for registra-
tion of the labourers on the
e-Shram portal, and as pre-
scribed under the NHRC
Advisory 2.0 dated Decem-
ber 8, 2021, the statement
said.

According to the media

report carried on June 25,
the victims were from dif-
ferent states, including Ut-
tar Pradesh, Bihar, Ut-
tarakhand, Rajasthan,
Haryana, Chhattisgarh,
Jharkhand, besides a few
of them from Nepal, the
statement said.

Reportedly, they were
lured from railway stations,
bus stands and other public
places on the pretext of pro-
viding employment, regular
wages, food and accommo-
dation.

After reaching the facto-
1y, their mobile phones and
identity documents were al-
legedly confiscated, pre-
venting them from contact-
ing their families, the state-
ment said, adding pit bull
dogs were allegedly used to
intimidate the labourers and
prevent them from escaping.
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NHRCsends noticestoUPgovernmentover
bondedlabourincidentin Muzaffarnagar

STATES MAN NEWS SERVICE
Lucknow.2 July

The National Human Rights
Commission (NHRC) has
taken suo motucognisance
ol the reports about 12
bonded labourers being
assaulted in captivity and
forced to work till midnight

withoutsufficient food and
wages for nearly one and a
hall vears at a [actory in the
Muzallarnagar district.
The Commission on
Thursday has issued notices
tothe state Chief Secretary
and DGP, calling for a det-
ailed repont on the matter
within two weeks. In the

notice , the Commission,
has  directed the
Muzallarnagar District
Magistrate to inguire into
the matteras per theStandard
Operating Procedure of the
Ministry of Labour and
Emplovment and the Bonded
Labour System (Abolition)
AcL 1976,

The Commission also
directsimmediateregistration
ol labourers on the e-Shram
Portal as per its Advisory
20 dated 8 December, 2021.
Reportedly, one of the
labourers managed to escape
[rom the factory and a
complaint was liled with
the Titawi Police Station,
leading totherescue of the
other labourers.
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NHRC notice to UP govt, DGP over assault on 12 labourers in captivity
Story by News18 « 13h

New Delhi, Jul 2 (PTI) The NHRC on Thursday said it has issued notice to the Uttar Pradesh government and the
state’s police chief in a case of alleged atrocities against 12 bonded labourers at a factory in Muzaffarnagar
district.

The human rights panel has sought a detailed report from the authorities in two weeks.

In a statement, the National Human Rights Commission said it has taken suo motu cognisance of a media report
about “12 bonded labourers being assaulted in captivity and forced to work till midnight without sufficient food
and wages for nearly one and a half years at a paper plate manufacturing factory in Mandi village in
Muzaffarnagar district”.

One of the labourers managed to escape from the factory and a complaint was filed with the Titawi police station,
leading to the rescue of the other labourers, it said.

“Their medical examination disclosed multiple injuries, including bruises, cuts, fractures and signs of prolonged
physical abuse. Reportedly, the police found that one person has also died. The investigations are on to ascertain
if there were more deaths, " the NHRC said.

The commission has observed that the content of the news report, if true, raises serious issues of violation of
human rights.

Therefore, it has issued notices to the Uttar Pradesh’s chief secretary and the director general of police, seeking a
detailed report on it in two weeks, the statement said.

The human rights body has also directed Muzaffarnagar’s district magistrate to inquire into the matter as per the
standard operating procedure of the Ministry of Labour and Employment and in light of the Bonded Labour
System (Abolition) Act, 1976.

It has also directed immediate action for registration of the labourers on the e-Shram portal, and as prescribed
under the NHRC Advisory 2.0 dated December 8, 2021, the statement said.

According to the media report carried on June 25, the victims were from different states, including Uttar Pradesh,
Bihar, Uttarakhand, Rajasthan, Haryana, Chhattisgarh, Jharkhand, besides a few of them from Nepal, the
statement said.

Reportedly, they were lured from railway stations, bus stands and other public places on the pretext of providing
employment, regular wages, food and accommodation.


https://www.msn.com/en-in/news/India/nhrc-notice-to-up-govt-dgp-over-assault-on-12-labourers-in-captivity/ar-AA274qZE
https://www.msn.com/en-in/news/India/nhrc-notice-to-up-govt-dgp-over-assault-on-12-labourers-in-captivity/ar-AA274qZE

After reaching the factory, their mobile phones and identity documents were allegedly confiscated, preventing
them from contacting their families, the statement said, adding pit bull dogs were allegedly used to intimidate the
labourers and prevent them from escaping. PTI KND KND KVK KVK
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Bengal: NHRC Seeks Report On Taratala Warehouse Collapse
by OMMCOM NEWS July 2, 2026 in Nation

Kolkata: The National Human Rights Commission (NHRC) has taken suo motu cognisance of the Taratala
warehouse collapse incident, seeking a detailed report on the matter from state government officials within two
weeks.

In a statement issued on Thursday, the NHRC sent notices to the Kolkata Police Commissioner, the State Chief
Secretary and the Municipal Commissioner, seeking information on what investigation has been carried out into
the incident and how much compensation has been paid.

“The National Human Rights Commission (NHRC), India has taken suo motu cognisance of a media report that at
least five labourers died and twenty others were injured when an under-construction warehouse building
collapsed in the Taratala area of Kolkata district in West Bengal on 24th June 2026. Reportedly, 12 to 15 people
were feared trapped under the debris. Allegedly, the sanctioned building plan was faulty, resulting in the tragedy,

"

read the statement.

“The Commission has observed that the contents of the news report, if true, raise serious issues of violation of
human rights. Therefore, it has issued notices to the West Bengal Chief Secretary, Kolkata Police Commissioner
and Municipal Commissioner, calling for a detailed report on the matter within two weeks. The report is expected
to include the status of the investigation as well as compensation, if any, paid to the next of kin of the deceased
and injured,” it said.

On June 24, as many as 16 workers died when the roof of an under-construction warehouse collapsed on
Transport Depot Road in Taratala area of south Kolkata.

Chief Minister Suvendu Adhikari said that he had initially learned from the Kolkata Municipal Corporation (KMC)
that the accident was due to a flaw in the construction design.

The owner of the company that was building the warehouse on the land leased from the Kolkata Port Authority,
the OSD of the former mayor of the Kolkata Municipal Corporation and several others have been arrested in this
incident.

It is alleged that the KMC approved the flawed design through brokers and syndicates. Whether any financial
transactions took place in the preparation of that design or not is also under the scanner of the investigators.
Fingers are pointed at former Kolkata Mayor Firhad Hakim.

Experts from Jadavpur University have started an investigation into the Taratala incident. Partha Pratim Biswas, a
professor of construction engineering at the university, visited the site and said that they will investigate what
kind of materials were used in the construction of the warehouse, what the design was like, and whether there
was any negligence during the construction.


https://ommcomnews.com/india-news/bengal-nhrc-seeks-report-on-taratala-warehouse-collapse/
https://ommcomnews.com/india-news/bengal-nhrc-seeks-report-on-taratala-warehouse-collapse/

(IANS)
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India News | NHRC Takes Suo Motu Cognisance of Kolkata Taratala Building Collapse That Killed 5 Labourers

Get latest articles and stories on India at LatestLY. Observing that the reports point to a severe violation of human
rights, the Commission has issued formal notices to three top West Bengal officials: The Chief Secretary, Kolkata
Police Commissioner and Kolkata Municipal Commissioner.

ANI Jul 03, 2026 05:42 AM IST

New Delhi [India], July 3 (ANI): The National Human Rights Commission (NHRC) has taken suo motu cognisance of
the tragic collapse of an under-construction warehouse in the Taratala area of Kolkata, West Bengal, which
claimed the lives of at least five labourers and left twenty others injured.

The incident occurred on June 24, when a concrete casting of an iron structure suddenly gave way, trapping an
estimated 12 to 15 workers beneath a mountain of debris. Allegations have since emerged indicating that the
sanctioned building plan for the warehouse was deeply faulty.

Observing that the reports point to a severe violation of human rights, the Commission has issued formal notices
to three top West Bengal officials: The Chief Secretary, Kolkata Police Commissioner and Kolkata Municipal
Commissioner.

The NHRC has demanded a detailed report within two weeks, which must outline the current status of the
criminal investigation, the structural failures involved, and details regarding financial compensation paid to the
injured workers and the next of kin of the deceased.

In the wake of the disaster, West Bengal Chief Minister Suvendu Adhikari announced that administrative and legal
machinery had already been set into motion. Six individuals have been arrested so far, and the Lalbazar Crime
Branch is leading the investigation under the direct supervision of the Kolkata Police Commissioner.

"The Kolkata Municipal Corporation (KMC) will blacklist the architect and planner responsible for the project,”
Chief Minister Adhikari stated, warning that absolute strictness will be maintained against anyone found complicit
in the negligence.

Addressing the tragedy, Sushil Mohta, the President of the Confederation of Real Estate Developers' Associations
of India (CREDAI) Bengal, expressed deep condolences over the loss of lives while distancing organised
developers from the incident.

Mohta emphasised that certified industry players operate under rigorous safety mandates: Members strictly
adhere to national building codes, local zoning laws, and industry rules; Standard procedures require exhaustive
soil testing and formal recommendations from geotechnical engineers to dictate the structural load-bearing
capacity before any casting begins.


https://www.latestly.com/agency-news/india-news-nhrc-takes-suo-motu-cognisance-of-kolkata-taratala-building-collapse-that-killed-5-labourers-7500474.html/amp
https://www.latestly.com/agency-news/india-news-nhrc-takes-suo-motu-cognisance-of-kolkata-taratala-building-collapse-that-killed-5-labourers-7500474.html/amp
https://www.latestly.com/agency-news/india-news-nhrc-takes-suo-motu-cognisance-of-kolkata-taratala-building-collapse-that-killed-5-labourers-7500474.html/amp

As the Lalbazar Crime Branch unravels the exact technical failures that led to the collapse, the focus remains
heavily on structural accountability and safety compliance within Kolkata's rapid industrial expansion. (ANI)
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NHRC denounces fraudsters tampering with food labels, affecting children’s health
Posted By: Gopi July 2, 2026

New Delhi, July 2 (SocialNews.XYZ) Former Chairperson of the National Commission for Protection of Child Rights
and current member of the National Human Rights Commission, Priyank Kanoongo, on Thursday strongly
denounced fraudsters tampering with food and drinks labels that largely affect children in India.

"Selling Bournvita and Maggi with fake labelling is an attack on India's children!!" he stressed on the social media
platform 'X'.

In Okhla, Delhi, based on a complaint, a raid uncovered a gang that was printing fake expiry dates and nutrition
value charts themselves and affixing counterfeit labels to sell the goods," he added, sharing that "The operation is
ongoing; remaining information to follow."

Kanoongo is also the author of the book "Pinjra - The Cage" that presents a thoroughly researched account of the
lives of children in child-care institutes and the role of authorities.

Earlier, according to reports, the Food Safety Department conducted a raid at a premises in the Okhla Industrial
Area and uncovered expired food items. A police team was reportedly present at the spot during the inspection,
while further investigation and action are underway, as Kanoongo mentioned in his post.

Kanoongo also attached a video with his social media post, which showed him walking into the premises stacked
with soft drink cans and edible powder jars.

He is seen examining the containers, some of which had duplicate labels stuck over the original with fake
information on expiry dates and nutrition value.

Kanoongo sought to know details from the officials present and wanted to know the name of the owner who was
allegedly running the racket right in the heart of the National Capital.

On earlier occasions too, reports have cited fraudsters having illegally imported, repackaged, and sold global
branded food products. Many buy expired stocks at throwaway prices, and then supply such products to high-end
grocery stores and fancy outlets, including reputed chains as well as e-commerce platforms.

Despite raids and the subsequent legal proceedings undertaken, and arrests made following reports of such
cases, similar incidents come to light, like the latest one in Okhla.

Such practices often lead to a harmful impact on children's health, who are usually the principal consumers of
such products.


https://www.socialnews.xyz/2026/07/02/nhrc-denounces-fraudsters-tampering-with-food-labels-affecting-childrens-health/
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India News | NHRC Takes Suo Motu Cognizance of Alleged Bonded Labour Abuse in Muzaffarnagar Factory

Get latest articles and stories on India at LatestLY. The National Human Rights Commission (NHRC) has taken suo
motu cognisance of a report about 12 bonded labourers being assaulted in captivity and forced to work till
midnight without sufficient food and wages for nearly one and a half years at a paper plate manufacturing factory
in Mandi village in the Muzaffarnagar district, Uttar Pradesh.

ANI Jul 03, 2026 05:46 AM IST

New Delhi [India], July 3 (ANI): The National Human Rights Commission (NHRC) has taken suo motu cognisance of
a report about 12 bonded labourers being assaulted in captivity and forced to work till midnight without sufficient
food and wages for nearly one and a half years at a paper plate manufacturing factory in Mandi village in the
Muzaffarnagar district, Uttar Pradesh.

One of the labourers managed to escape from the factory, and a complaint was filed with the Titawi Police Station,
leading to the rescue of the other labourers. Their medical examination disclosed multiple injuries, including
bruises, cuts, fractures and signs of prolonged physical abuse.

According to the police, one person had also died. The investigations are on to ascertain if there were more
deaths.

The Commission has observed that the contents of the news report, if true, raise serious issues of violation of
human rights. Therefore, it has issued notices to the Uttar Pradesh Chief Secretary and Director General of Police,
calling for a detailed report on the matter within two weeks. It has also directed the Muzaffarnagar District
Magistrate to inquire into the matter as per the Standard Operating Procedure of the Ministry of Labour and
Employment and in light of the Bonded Labour System (Abolition) Act, 1976.

It has also directed immediate action for the registration of the labourers on the e-Shram Portal and as prescribed
under the NHRC Advisory 2.0 dated 8th December 2021.

According to an alleged report carried on June 25, the victims belonged to different states, including Uttar
Pradesh, Bihar, Uttarakhand, Rajasthan, Haryana, Chhattisgarh, Jharkhand and a few from Nepal.

They were lured from railway stations, bus stands and other public places on the pretext of providing
employment, regular wages, food and accommodation. After reaching the factory, their mobile phones and
identity documents were allegedly confiscated, preventing them from contacting their families. Pit bull dogs were
used to intimidate the labourers and prevent them from escaping. (ANI)


https://www.latestly.com/agency-news/india-news-nhrc-takes-suo-motu-cognizance-of-alleged-bonded-labour-abuse-in-muzaffarnagar-factory-7500478.html/amp
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NHRC denounces fraudsters tampering with food labels, affecting children's health
By IANS | Updated: July 2, 2026 19:30 IST

New Delhi, July 2 Former Chairperson of the National Commission for Protection of Child Rights and current
member of the National Human Rights Commission, Priyank Kanoongo, on Thursday strongly denounced
fraudsters tampering with food and drinks labels that largely affect children in India.

"Selling Bournvita and Maggi with fake labelling is an attack on India's children!!" he stressed on the social media
platform 'X'.

In Okhla, Delhi, based on a complaint, a raid uncovered a gang that was printing fake expiry dates and nutrition
value charts themselves and affixing counterfeit labels to sell the goods," he added, sharing that "The operation is
ongoing; remaining information to follow."

Kanoongo is also the author of the book "Pinjra - The Cage" that presents a thoroughly researched account of the
lives of children in child-care institutes and the role of authorities.

Earlier, according to reports, the Food Safety Department conducted a raid at a premises in the Okhla Industrial
Area and uncovered expired food items. A police team was reportedly present at the spot during the inspection,
while further investigation and action are underway, as Kanoongo mentioned in his post.

Kanoongo also attached a video with his social media post, which showed him walking into the premises stacked
with soft drink cans and edible powder jars.

He is seen examining the containers, some of which had duplicate labels stuck over the original with fake
information on expiry dates and nutrition value.

Kanoongo sought to know details from the officials present and wanted to know the name of the owner who was
allegedly running the racket right in the heart of the National Capital.

On earlier occasions too, reports have cited fraudsters having illegally imported, repackaged, and sold global
branded food products. Many buy expired stocks at throwaway prices, and then supply such products to high-end
grocery stores and fancy outlets, including reputed chains as well as e-commerce platforms.

Despite raids and the subsequent legal proceedings undertaken, and arrests made following reports of such
cases, similar incidents come to light, like the latest one in Okhla.

Such practices often lead to a harmful impact on children's health, who are usually the principal consumers of
such products.


https://www.lokmattimes.com/national/nhrc-denounces-fraudsters-tampering-with-food-labels-affecting-childrens-health/amp/
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NHRC seeks report on Kolkata warehouse building collapse that killed 16 labourers
Posted By: Gopi July 2, 2026

New Delhi, July 2 (SocialNews.XYZ) The National Human Rights Commission (NHRC) has taken suo motu
cognisance of media reports regarding the death of at least 16 labourers and injuries to 20 others after an under-
construction warehouse building collapsed in the Taratala area of Kolkata, West Bengal.

Observing that the contents of news reports, if true, raise a serious issue of violation of human rights, the apex
human rights body has issued notices to the West Bengal Chief Secretary, the Kolkata Police Commissioner and

the Municipal Commissioner, seeking a detailed report within two weeks.

The NHRC said the report is expected to include the status of the investigation as well as details of compensation,
if any, paid to the next of kin of the deceased and the injured.

According to the apex human rights body, the incident occurred on June 24 when an under-construction
warehouse building collapsed in Kolkata's Taratala area.

Reportedly, about 40 labourers were working at the construction site when the concrete casting of the iron
structure of the warehouse suddenly collapsed, trapping several workers beneath the debris.

At least 16 labourers died in the incident while 20 others sustained injuries. It was also reported that 12 to 15
people were feared trapped under the debris.

The NHRC further said that, as per the media report, the sanctioned building plan was allegedly faulty, resulting in
the tragedy. Meanwhile, the probe into the collapse has gathered pace.

On Wednesday, the Kolkata Municipal Corporation suspended an Officer on Special Duty (OSD) following his
arrest in connection with the incident, after he remained in police custody for more than 72 hours.

The police are investigating allegations of irregularities in the approval of the building plan.

Earlier, West Bengal Chief Minister Suvendu Adhikari announced an ex-gratia of Rs 10 lakh from the state
exchequer for the families of those killed and Rs 1 lakh each for the injured.

The Prime Minister's Office also announced compensation of Rs 2 lakh from the Prime Minister's National Relief
Fund for the next of kin of each deceased and Rs 50,000 for every injured person.


https://www.socialnews.xyz/2026/07/02/nhrc-seeks-report-on-kolkata-warehouse-building-collapse-that-killed-16-labourers/
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Bengal: NHRC seeks report on Taratala warehouse collapse
By IANS | Updated: July 2, 2026 21:05 IST

Kolkata, July 2 The National Human Rights Commission (NHRC) has taken suo motu cognisance of the Taratala
warehouse collapse incident, seeking a detailed report on the matter from state government officials within two
weeks.

In a statement issued on Thursday, the NHRC sent notices to the Kolkata Police Commissioner, the State Chief
Secretary and the Municipal Commissioner, seeking information on what investigation has been carried out into
the incident and how much compensation has been paid.

The National Human Rights Commission (NHRC), India has taken suo motu cognisance of a media report that at
least five labourers died and twenty others were injured when an under-construction warehouse building
collapsed in the Taratala area of Kolkata district in West Bengal on 24th June 2026. Reportedly, 12 to 15 people
were feared trapped under the debris. Allegedly, the sanctioned building plan was faulty, resulting in the tragedy,"
read the statement.

The Commission has observed that the contents of the news report, if true, raise serious issues of violation of
human rights. Therefore, it has issued notices to the West Bengal Chief Secretary, Kolkata Police Commissioner
and Municipal Commissioner, calling for a detailed report on the matter within two weeks. The report is expected
to include the status of the investigation as well as compensation, if any, paid to the next of kin of the deceased
and injured," it said.

On June 24, as many as 16 workers died when the roof of an under-construction warehouse collapsed on
Transport Depot Road in Taratala area of south Kolkata.

Chief Minister Suvendu Adhikari said that he had initially learned from the Kolkata Municipal Corporation (KMC)
that the accident was due to a flaw in the construction design.

The owner of the company that was building the warehouse on the land leased from the Kolkata Port Authority,
the OSD of the former mayor of the Kolkata Municipal Corporation and several others have been arrested in this
incident.

It is alleged that the KMC approved the flawed design through brokers and syndicates. Whether any financial
transactions took place in the preparation of that design or not is also under the scanner of the investigators.
Fingers are pointed at former Kolkata Mayor Firhad Hakim.

Experts from Jadavpur University have started an investigation into the Taratala incident. Partha Pratim Biswas, a
professor of construction engineering at the university, visited the site and said that they will investigate what
kind of materials were used in the construction of the warehouse, what the design was like, and whether there
was any negligence during the construction.
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News NHRC seeks report on Kolkata warehouse building collapse that killed 16 labourers
Created On: 2 July 2026 6:33 PM IST

New Delhi: The National Human Rights Commission (NHRC) has taken suo motu cognisance of media reports
regarding the death of at least 16 labourers and injuries to 20 others after an under-construction warehouse
building collapsed in the Taratala area of Kolkata, West Bengal. Observing that the contents of news reports, if
true, raise a serious issue of violation of human rights, the apex human rights body has issued notices to the West
Bengal Chief Secretary, the Kolkata Police Commissioner and the Municipal Commissioner, seeking a detailed
report within two weeks. The NHRC said the report is expected to include the status of the investigation as well as
details of compensation, if any, paid to the next of kin of the deceased and the injured. According to the apex
human rights body, the incident occurred on June 24 when an under-construction warehouse building collapsed
in Kolkata's Taratala area.

Reportedly, about 40 labourers were working at the construction site when the concrete casting of the iron
structure of the warehouse suddenly collapsed, trapping several workers beneath the debris. At least 16 labourers
died in the incident while 20 others sustained injuries. It was also reported that 12 to 15 people were feared
trapped under the debris. The NHRC further said that, as per the media report, the sanctioned building plan was
allegedly faulty, resulting in the tragedy. Meanwhile, the probe into the collapse has gathered pace. On
Wednesday, the Kolkata Municipal Corporation suspended an Officer on Special Duty (OSD) following his arrest in
connection with the incident, after he remained in police custody for more than 72 hours. The police are
investigating allegations of irregularities in the approval of the building plan. Earlier, West Bengal Chief Minister
Suvendu Adhikari announced an ex-gratia of Rs 10 lakh from the state exchequer for the families of those killed
and Rs 1 lakh each for the injured. The Prime Minister's Office also announced compensation of Rs 2 lakh from the
Prime Minister's National Relief Fund for the next of kin of each deceased and Rs 50,000 for every injured person.


https://www.thehansindia.com/news/national/nhrc-seeks-report-on-kolkata-warehouse-building-collapse-that-killed-16-labourers-1092952
https://www.thehansindia.com/news/national/nhrc-seeks-report-on-kolkata-warehouse-building-collapse-that-killed-16-labourers-1092952

Asianet Newsable, Online News, 03/07/2026

NATIONAL HUMAN

RIGHTS COMMISSION

Source:
https://newsable.asianetnews.com/amp/india/upbondedlabourhorrornhrcseeksreportonassaultdeathinfactory-
articleshow-v569pdc

UP bonded labour horror: NHRC seeks report on assault, death in factory
Asianet News Central | ANI
Published : Jul 03, 2026, 01:30 AM IST

The NHRC has issued notices to UP officials after 12 bonded labourers were rescued from a factory in Muzaffarnagar. The victims were allegedly assaulted and
held captive for 1.5 years. One labourer has died, and an investigation is ongoing.

The National Human Rights Commission (NHRC) has taken suo motu cognisance of a report about 12 bonded labourers being assaulted in captivity and forced
to work till midnight without sufficient food and wages for nearly one and a half years at a paper plate manufacturing factory in Mandi village in the
Muzaffarnagar district, Uttar Pradesh.

NHRC Takes Cognisance of Bonded Labour in UP

One of the labourers managed to escape from the factory, and a complaint was filed with the Titawi Police Station, leading to the rescue of the other labourers.
Their medical examination disclosed multiple injuries, including bruises, cuts, fractures and signs of prolonged physical abuse. According to the police, one
person had also died. The investigations are on to ascertain if there were more deaths.

Commission Issues Directives for Inquiry

The Commission has observed that the contents of the news report, if true, raise serious issues of violation of human rights. Therefore, it has issued notices to
the Uttar Pradesh Chief Secretary and Director General of Police, calling for a detailed report on the matter within two weeks. It has also directed the
Muzaffarnagar District Magistrate to inquire into the matter as per the Standard Operating Procedure of the Ministry of Labour and Employment and in light of
the Bonded Labour System (Abolition) Act, 1976. It has also directed immediate action for the registration of the labourers on the e-Shram Portal and as
prescribed under the NHRC Advisory 2.0 dated 8th December 2021.

Victims Lured on Pretext of Employment

According to an alleged report carried on June 25, the victims belonged to different states, including Uttar Pradesh, Bihar, Uttarakhand, Rajasthan, Haryana,
Chhattisgarh, Jharkhand and a few from Nepal. They were lured from railway stations, bus stands and other public places on the pretext of providing
employment, regular wages, food and accommodation. After reaching the factory, their mobile phones and identity documents were allegedly confiscated,
preventing them from contacting their families. Pit bull dogs were used to intimidate the labourers and prevent them from escaping. (ANI)
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Bengal: NHRC Seeks Report On Taratala Warehouse Collapse
Date
2026-07-02 11:45:54

(MENAFN- IANS) Kolkata, July 2 (IANS) The National Human Rights Commission (NHRC) has taken suo motu
cognisance of the Taratala warehouse collapse incident, seeking a detailed report on the matter from state
government officials within two weeks.

In a statement issued on Thursday, the NHRC sent notices to the Kolkata Police Commissioner, the State Chief
Secretary and the Municipal Commissioner, seeking information on what investigation has been carried out into
the incident and how much compensation has been paid.

"The National Human Rights Commission (NHRC), India has taken suo motu cognisance of a media report that at
least five labourers died and twenty others were injured when an under-construction warehouse building
collapsed in the Taratala area of Kolkata district in West Bengal on 24th June 2026. Reportedly, 12 to 15 people
were feared trapped under the debris. Allegedly, the sanctioned building plan was faulty, resulting in the tragedy,"
read the statement.

"The Commission has observed that the contents of the news report, if true, raise serious issues of violation of
human rights. Therefore, it has issued notices to the West Bengal Chief Secretary, Kolkata Police Commissioner
and Municipal Commissioner, calling for a detailed report on the matter within two weeks. The report is expected
to include the status of the investigation as well as compensation, if any, paid to the next of kin of the deceased
and injured," it said.

On June 24, as many as 16 workers died when the roof of an under-construction warehouse collapsed on
Transport Depot Road in Taratala area of south Kolkata.

Chief Minister Suvendu Adhikari said that he had initially learned from the Kolkata Municipal Corporation (KMC)
that the accident was due to a flaw in the construction design.

The owner of the company that was building the warehouse on the land leased from the Kolkata Port Authority,
the OSD of the former mayor of the Kolkata Municipal Corporation and several others have been arrested in this
incident.

Itis alleged that the KMC approved the flawed design through brokers and syndicates. Whether any financial
transactions took place in the preparation of that design or not is also under the scanner of the investigators.
Fingers are pointed at former Kolkata Mayor Firhad Hakim.

Experts from Jadavpur University have started an investigation into the Taratala incident. Partha Pratim Biswas, a
professor of construction engineering at the university, visited the site and said that they will investigate what
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kind of materials were used in the construction of the warehouse, what the design was like, and whether there
was any negligence during the construction.
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NHRC takes suo motu cognisance of Kolkata Taratala building collapse that killed 5 labourers
ANI 8 hrs ago

New Delhi [India], July 3 (ANI): The National Human Rights Commission (NHRC) has taken suo motu cognisance of the tragic collapse of an under-
construction warehouse in the Taratala area of Kolkata, West Bengal, which claimed the lives of at least five labourers and left twenty others injured.

The incident occurred on June 24, when a concrete casting of an iron structure suddenly gave way, trapping an estimated 12 to 15 workers beneath a
mountain of debris. Allegations have since emerged indicating that the sanctioned building plan for the warehouse was deeply faulty.

Observing that the reports point to a severe violation of human rights, the Commission has issued formal notices to three top West Bengal officials: The
Chief Secretary, Kolkata Police Commissioner and Kolkata Municipal Commissioner.

The NHRC has demanded a detailed report within two weeks, which must outline the current status of the criminal investigation, the structural failures
involved, and details regarding financial compensation paid to the injured workers and the next of kin of the deceased.

In the wake of the disaster, West Bengal Chief Minister Suvendu Adhikari announced that administrative and legal machinery had already been set into
motion. Six individuals have been arrested so far, and the Lalbazar Crime Branch is leading the investigation under the direct supervision of the Kolkata
Police Commissioner.

"The Kolkata Municipal Corporation (KMC) will blacklist the architect and planner responsible for the project," Chief Minister Adhikari stated, warning that
absolute strictness will be maintained against anyone found complicit in the negligence.

Addressing the tragedy, Sushil Mohta, the President of the Confederation of Real Estate Developers' Associations of India (CREDAI) Bengal, expressed
deep condolences over the loss of lives while distancing organised developers from the incident.

Mohta emphasised that certified industry players operate under rigorous safety mandates: Members strictly adhere to national building codes, local
zoning laws, and industry rules; Standard procedures require exhaustive soil testing and formal recommendations from geotechnical engineers to dictate
the structural load-bearing capacity before any casting begins.

As the Lalbazar Crime Branch unravels the exact technical failures that led to the collapse, the focus remains heavily on structural accountability and
safety compliance within Kolkata's rapid industrial expansion. (ANI)
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Assaulted, Starved & Overworked in Captivity': NHRC Acts on Heart-Wrenching Bonded Labour Atrocities in UP
Factory

One labourer reportedly managed to escape from the factory and lodged a police complaint, which led to the
rescue of the remaining workers. Medical examinations revealed that the victims suffered multiple injuries,
including bruises, cuts, fractures, and clear signs of prolonged physical abuse.

Updated 2 July 2026 at 17:56 IST

Ankita Paul India News

New Delhi: The National Human Rights Commission (NHRC) has taken strong note of shocking reports of 12
bonded labourers allegedly held captive, assaulted, and forced to work long hours without adequate food or
wages for nearly 18 months at a paper plate manufacturing factory in Mandi village, Muzaffarnagar district, Uttar
Pradesh.

Acting on a media report published on June 25, the Commission has issued notices to the Uttar Pradesh Chief
Secretary and Director General of Police (DGP), seeking a detailed report on the incident within two weeks. It has
also directed the Muzaffarnagar District Magistrate to conduct a thorough inquiry following the Standard
Operating Procedure of the Ministry of Labour and Employment and provisions of the Bonded Labour System
(Abolition) Act, 1976.

According to the reports, one labourer managed to escape from the factory and lodged a complaint at the Titawi
Police Station, which led to the rescue of the remaining workers. Medical examinations revealed that the victims
suffered multiple injuries, including bruises, cuts, fractures, and clear signs of prolonged physical abuse. Police
investigations are underway, with reports indicating that at least one person has died in the incident. Authorities
are probing whether there were additional deaths.

The labourers, who hailed from various states including Uttar Pradesh, Bihar, Uttarakhand, Rajasthan, Haryana,
Chhattisgarh, and Jharkhand, as well as a few from Nepal, were allegedly lured with false promises of
employment, regular wages, food, and accommodation. They were reportedly picked up from railway stations,
bus stands, and other public places. Once at the factory, their mobile phones and identity documents were
confiscated, isolating them from their families. Pit bull dogs were allegedly deployed to instil fear and prevent any
escape attempts.

The NHRC observed that, if the allegations are true, the incident constitutes a grave violation of human rights. The
Commission has also instructed immediate registration of the rescued labourers on the e-Shram Portal, in line
with its Advisory 2.0 issued on December 8, 2021.
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NHRC seeks report on Kolkata warehouse building collapse that killed 16 labourers

NHRC Investigates Kolkata Building Collapse, Demands Detailed Report on Compensation and Probe
The Hawk
Jul 02, 2026, 06:07 PM(Updated Jul 02, 2026, 06:57 PM)

New Delhi, July 2 (IANS) The National Human Rights Commission (NHRC) has taken suo motu cognisance of media
reports regarding the death of at least 16 labourers and injuries to 20 others after an under-construction
warehouse building collapsed in the Taratala area of Kolkata, West Bengal.

Observing that the contents of news reports, if true, raise a serious issue of violation of human rights, the apex
human rights body has issued notices to the West Bengal Chief Secretary, the Kolkata Police Commissioner and
the Municipal Commissioner, seeking a detailed report within two weeks.

The NHRC said the report is expected to include the status of the investigation as well as details of compensation,
if any, paid to the next of kin of the deceased and the injured.

According to the apex human rights body, the incident occurred on June 24 when an under-construction
warehouse building collapsed in Kolkata's Taratala area.

Reportedly, about 40 labourers were working at the construction site when the concrete casting of the iron
structure of the warehouse suddenly collapsed, trapping several workers beneath the debris.

At least 16 labourers died in the incident while 20 others sustained injuries. It was also reported that 12 to 15
people were feared trapped under the debris.

The NHRC further said that, as per the media report, the sanctioned building plan was allegedly faulty, resulting in
the tragedy. Meanwhile, the probe into the collapse has gathered pace.

On Wednesday, the Kolkata Municipal Corporation suspended an Officer on Special Duty (OSD) following his
arrest in connection with the incident, after he remained in police custody for more than 72 hours.

The police are investigating allegations of irregularities in the approval of the building plan.

Earlier, West Bengal Chief Minister Suvendu Adhikari announced an ex-gratia of Rs 10 lakh from the state
exchequer for the families of those killed and Rs 1 lakh each for the injured.

The Prime Minister's Office also announced compensation of Rs 2 lakh from the Prime Minister's National Relief
Fund for the next of kin of each deceased and Rs 50,000 for every injured person.
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NHRC denounces fraudsters tampering with food labels, affecting children's health

Former NCPCR Chair Denounces Counterfeit Food Labeling Affecting Children in India
The Hawk
Jul 02, 2026, 07:27 PM(Updated Jul 02, 2026, 08:18 PM)

New Delhi, July 2 (IANS) Former Chairperson of the National Commission for Protection of Child Rights and
current member of the National Human Rights Commission, Priyank Kanoongo, on Thursday strongly denounced
fraudsters tampering with food and drinks labels that largely affect children in India.

Selling Bournvita and Maggi with fake labelling is an attack on India's children!!" he stressed on the social media
platform 'X'.

"In Okhla, Delhi, based on a complaint, a raid uncovered a gang that was printing fake expiry dates and nutrition
value charts themselves and affixing counterfeit labels to sell the goods," he added, sharing that "The operation is
ongoing; remaining information to follow."

Kanoongo is also the author of the book "Pinjra - The Cage" that presents a thoroughly researched account of the
lives of children in child-care institutes and the role of authorities.

Earlier, according to reports, the Food Safety Department conducted a raid at a premises in the Okhla Industrial
Area and uncovered expired food items. A police team was reportedly present at the spot during the inspection,
while further investigation and action are underway, as Kanoongo mentioned in his post.

Kanoongo also attached a video with his social media post, which showed him walking into the premises stacked
with soft drink cans and edible powder jars.

He is seen examining the containers, some of which had duplicate labels stuck over the original with fake
information on expiry dates and nutrition value.

Kanoongo sought to know details from the officials present and wanted to know the name of the owner who was
allegedly running the racket right in the heart of the National Capital.

On earlier occasions too, reports have cited fraudsters having illegally imported, repackaged, and sold global
branded food products. Many buy expired stocks at throwaway prices, and then supply such products to high-end

grocery stores and fancy outlets, including reputed chains as well as e-commerce platforms.

Despite raids and the subsequent legal proceedings undertaken, and arrests made following reports of such
cases, similar incidents come to light, like the latest one in Okhla.

Such practices often lead to a harmful impact on children's health, who are usually the principal consumers of
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Fake food labels in Delhi: NHRC member flags health risks to kids

Food safety officials in Delhi raided an Okhla facility after finding counterfeit labels and fake expiry dates being
affixed to various popular food products

New Delhi: Priyank Kanoongo assumes responsibility as a Member of the National Human Rights Commission
(NHRC) in New Delhi on Tuesday, December 24, 2024. (IANS)
IANS Updated on: 02 Jul 2026, 9:30 pm

New Delhi, July 2 (IANS): Former Chairperson of the National Commission for Protection of Child Rights and
current member of the National Human Rights Commission, Priyank Kanoongo, on Thursday strongly denounced
fraudsters tampering with food and drinks labels that largely affect children in India.

"Selling Bournvita and Maggi with fake labelling is an attack on India's children!!" he stressed on the social media
platform 'X'.

"In Okhla, Delhi, based on a complaint, a raid uncovered a gang that was printing fake expiry dates and nutrition
value charts themselves and affixing counterfeit labels to sell the goods," he added, sharing that "The operation is
ongoing; remaining information to follow."

Kanoongo is also the author of the book "Pinjra - The Cage" that presents a thoroughly researched account of the
lives of children in child-care institutes and the role of authorities.

Earlier, according to reports, the Food Safety Department conducted a raid at a premises in the Okhla Industrial
Area and uncovered expired food items. A police team was reportedly present at the spot during the inspection,
while further investigation and action are underway, as Kanoongo mentioned in his post.

Kanoongo also attached a video with his social media post, which showed him walking into the premises stacked
with soft drink cans and edible powder jars.

He is seen examining the containers, some of which had duplicate labels stuck over the original with fake
information on expiry dates and nutrition value.

Kanoongo sought to know details from the officials present and wanted to know the name of the owner who was
allegedly running the racket right in the heart of the National Capital.

On earlier occasions too, reports have cited fraudsters having illegally imported, repackaged, and sold global
branded food products. Many buy expired stocks at throwaway prices, and then supply such products to high-end

grocery stores and fancy outlets, including reputed chains as well as e-commerce platforms.

Despite raids and the subsequent legal proceedings undertaken, and arrests made following reports of such


https://www.edexlive.com/news/fake-food-labels-in-delhi-nhrc-member-flags-health-risks-to-kids
https://www.edexlive.com/news/fake-food-labels-in-delhi-nhrc-member-flags-health-risks-to-kids

cases, similar incidents come to light, like the latest one in Okhla.

Such practices often lead to a harmful impact on children's health, who are usually the principal consumers of
such products.
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Crime
NHRC Flags Rights Violations in Complaint Against Agape Orphanage - Hyderabad, Seeks Inquiry

July 2, 2026 Jamadagnya

The National Human Rights Commission has formally intervened in a complaint filed by Hyderabad-based activist
A.S. Santhosh, directing the Telangana government and the Union Home Ministry to examine allegations that HIV-
affected orphan children linked to Agape Orphanage were publicly exposed on fundraising platforms and that
wider child-protection and regulatory failures may have followed. The NHRC, in a notice dated 30 June 2026 under
Section 12 of the Protection of Human Rights Act, said the allegations prima facie appeared to involve violations of
the victims’ human rights and sought an Action Taken Report within two weeks.

NHRC action

In its communication issued from the Law Division in New Delhi, the Commission said the complaint dated 15
June 2026 had been placed before it on 30 June and was taken cognisance of by a Bench presided over by NHRC
Member Priyank Kanoongo. The notice was addressed to the Joint Secretary of the Ministry of Home Affairs’ FCRA
Wing, the Telangana Chief Secretary and the Telangana Director General of Police, reflecting that the matter has
been split into human-rights, policing and foreign-funding compliance components.

The Commission directed the Chief Secretary and the DGP to get the allegations inquired into and initiate the
lodging of an FIR, while separately asking the Joint Secretary, FCRA, to examine possible violations of the Foreign
Contribution (Regulation) Act. It also reminded public authorities that the NHRC is empowered under the
Protection of Human Rights Act, 1993, including with powers of a civil court for inquiry under Section 13.

What the complaint alleges

Santhosh, who identified himself as General Secretary of the Legal Rights Protection Forum, alleged that Agape
International Inc., a US-based charity, and its associated Agape Orphanage in Hyderabad publicly disclosed the
identities, photographs, HIV status and personal stories of HIV-affected orphan children on websites and
fundraising platforms. The complaint argues that such publication violated the children’s privacy, dignity and
confidentiality and exposed them to stigma and exploitation.

The PDF attached to the complaint (file attached at the end of this article) includes screenshots and extracts from
sponsorship pages that list children’s names, ages, gender and personal histories, including statements
identifying at least one child as “living with HIV.” The complaint also points to website material and promotional
content that, according to the petitioner, turned the children’s medical and personal circumstances into
fundraising narratives for overseas donors.

The legal concern is not merely ethical but statutory. Bharat's HIV and AIDS (Prevention and Control) Act, 2017
contains a dedicated confidentiality provision in Section 11, while the law also includes protections specifically
concerning children affected by HIV or AIDS.
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Regulatory and child-safety claims

Beyond the privacy issue, the complaint revives older allegations about the institution’s treatment of children. It
cites 2017 media reports claiming HIV-affected orphan children housed at Agape were forced to clean
underground septic drains, an accusation the complaint presents as evidence of a past safeguarding breakdown.

The complaint further states that the institution was reportedly functioning without mandatory registration under
the Juvenile Justice framework at the time of that controversy, yet later obtained permissions and recognition. On
that basis, Santhosh has asked the NHRC to examine whether state authorities failed in due diligence,
background verification, child-safety assessment and ongoing monitoring before granting or renewing approvals.

Another major element in the complaint concerns Ms. Lynne Marie Voggu, identified in the petition as Executive
Director of Agape International Inc. and also as an executive member of the Hyderabad-based Agape society. The
complaint claims criminal proceedings are pending against her in a POCSO-linked sessions case and argues that
her continued involvement in child welfare activities raises grave concerns about institutional oversight and the
safety of vulnerable minors, though these allegations remain claims in the complaint and not findings of guilt.

Financial trail

The petition attempts to build a documentary trail linking the foreign donor body and the Bharatiya institution. It
identifies Agape International Inc. as a US charity with EIN 20-0452537 and says the Bharatiya recipient
organization is Agape Society, registered in Telangana.

The attached Form 990 reproduced in the PDF shows Agape International Inc. reported gross receipts of 397,018
dollars, total revenue of 389,727 dollars and total expenses of 422,480 dollars for the 2024 tax year, ending with a
deficit of 32,753 dollars. The same filing shows 243,472 dollars in grants and similar amounts paid, 157,441 dollars
in salaries and compensation, and year-end net assets of 927,342 dollars.

The filing also shows a longer revenue pattern: contributions and grants were listed at 1,045,952 dollars in 2020,
3,837,128 dollars in 2021, 574,167 dollars in 2022, 493,263 dollars in 2023 and 362,406 dollars in 2024, for a five-
year total of 6,312,916 dollars. Its Schedule A states a 2024 public support percentage of 47.81 percent, above the
33.33 percent threshold used for publicly supported charity status in the filing.

The complaint additionally asserts that Agape’s FCRA registration or licence had reportedly been cancelled by the
Ministry of Home Affairs. Publicly available MHA material shows that cancellation of FCRA registration bars an
association from receiving and using foreign contribution and that such action is generally tied to violations of the
Act or rules after due process.

What the complainant wants

Santhosh has sought a broad package of action: an independent inquiry into Agape Orphanage and Agape
International Inc., registration of an FIR, immediate removal of the children’s photographs and HIV-related details
from websites, investigation into possible violations of child-rights and HIV confidentiality law, and action against
responsible officials and office-bearers. The complaint also asks for an independent child-safety audit and for the
Home Ministry to examine the continuation of OCI status granted to Lynne Marie Voggu, including possible
deportation proceedings after due inquiry.

At this stage, the NHRC has not ruled on the truth of the allegations. What it has done is elevate the complaint
into a live rights inquiry, giving the Telangana administration and the Union Home Ministry a two-week window to
explain what action they have taken on allegations that combine child privacy, HIV confidentiality, institutional
safeqguarding and foreign-funding compliance in one of the most sensitive categories of welfare governance.

Conclusion

The controversy also raises broader concerns about illegal practices, opaque foreign-funded operations and the
misuse of child-care institutions in Bharat. Where vulnerable children are drawn into systems marked by poor
oversight, identity-based influence or hidden agendas, the consequences can be profound, ranging from trauma
and stigma to a breakdown of public confidence in both welfare institutions and the social fabric surrounding



them.
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Nation and Beyond
NHRC investigates Kolkata Taratala building collapse killing five labourers

TNM (With ANI Inputs) Published On: Jul 3, 2026

The National Human Rights Commission (NHRC) has taken suo motu cognisance of the collapse of an under-
construction warehouse in Kolkata's Taratala area, West Bengal, which resulted in the deaths of at least five
labourers and injured twenty others. The incident occurred on June 24 when a concrete casting of an iron
structure gave way, trapping approximately 12 to 15 workers under debris.

Allegations have emerged that the sanctioned building plan for the warehouse was seriously flawed. Noting the
reports suggest a severe violation of human rights, the NHRC issued formal notices to three senior West Bengal
officials: the Chief Secretary, Kolkata Police Commissioner, and Kolkata Municipal Commissioner.

The Commission has requested a detailed report within two weeks, covering the status of the criminal
investigation, the structural failures involved, and information regarding financial compensation to injured
workers and the next of kin of the deceased.

Following the incident, West Bengal Chief Minister Suvendu Adhikari announced administrative and legal actions
are underway. Six individuals have been arrested, and the Lalbazar Crime Branch is leading the investigation
under the Kolkata Police Commissioner's supervision.

"The Kolkata Municipal Corporation (KMC) will blacklist the architect and planner responsible for the project,”
Chief Minister Adhikari declared, warning that strict measures would be taken against anyone found complicit in
the negligence.

Sushil Mohta, President of the Confederation of Real Estate Developers' Associations of India (CREDAI) Bengal,
expressed condolences for the loss of life while distancing organised developers from the incident. He stated that
certified industry players operate under rigorous safety mandates and adhere strictly to national building codes,
local zoning laws, and industry regulations. He added that standard procedures include comprehensive soil
testing and formal recommendations from geotechnical engineers before commencing any concrete casting.

As the Lalbazar Crime Branch continues to investigate the technical failures that caused the collapse, attention
remains focused on structural accountability and safety compliance amid Kolkata's rapid industrial growth.
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Home / Delhi / Nhrc Takes Tough Note Of Selling Re Labelled Expired Food Products
NHRC takes tough note of selling ‘re-labelled’ expired food products

Directs six authorities to submit action taken report within two weeks
Manikant Mishra Tribune News Service
New Delhi, Updated At : 08:14 AM Jul 03, 2026 IST

The National Human Rights Commission (NHRC) has taken cognisance of allegations that expired packaged food
and beverages were being re-labelled and pushed back into the market from a premises in Delhi’'s Okhla area. It
has directed six authorities, including the Centre, FSSAI and Delhi Police, to submit an action taken report (ATR)
within two weeks.

Acting under Section 12 of the Protection of Human Rights Act, 1993, the Commission issued notices to the
Ministry of Food Processing Industries, Food Safety and Standards Authority of India, Ministry of Health and
Family Welfare, Delhi Food Safety Department, Commissioner of Police and the Deputy Commissioner of Police,
South East Delhi.

The authorities have been asked to investigate the allegations and report back to the Commission within two
weeks.

The action follows a complaint alleging that expired packaged food and consumer products were being tampered
with by removing or concealing original expiry dates and affixing fabricated labels carrying fake expiry dates and
product details before reintroducing them into the market. The complaint mentions several packaged food and
beverage brands and alleges that the products were subjected to fraudulent re-labelling.

The Commission observed that, if established, such organised tampering amounts to a grave act of food fraud
involving deception, misbranding and misrepresentation. It noted that the alleged practice could compromise
consumer safety, particularly for children, elderly persons and other vulnerable groups, while also indicating the
possible existence of organised networks involved in the storage, re-labelling and distribution of expired food
products.

The NHRC has directed the Food Safety Department of the Delhi Government and the FSSAI to take measures to
detect and curb fraudulent re-labelling of expired food products and undertake inspections and enforcement
drives across manufacturers, warehouses, distributors, wholesalers, retailers and storage facilities dealing in
packaged food.

It has also called for a comprehensive investigation to identify and dismantle organised networks involved in
expiry label tampering and counterfeit packaging, besides initiating stringent legal action under the Food Safety
and Standards Act and other applicable laws wherever violations are established.
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The development came hours after NHRC member and former National Commission for Protection of Child Rights
chairperson Priyank Kanoongo shared details of the operation on X.

“Selling Bournvita and Maggi with fake labelling is an attack on India’s children!!” he wrote, adding that a raid in
Okhla had uncovered a gang allegedly printing fake expiry dates and nutrition value charts before affixing
counterfeit labels on products. “The operation is ongoing; remaining information to follow,” he said.

Kanoongo also shared a video from the premises, where he is seen inspecting packaged food items carrying
duplicate labels and seeking details from officials present during the inspection.
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NHRC takes suo motu cognisance of Kolkata Taratala building collapse that killed 5 labourers
ANI | Updated: Jul 03, 2026 00:59 IST News Subscription Service

New Delhi [India], July 3 (ANI): The National Human Rights Commission (NHRC) has taken suo motu cognisance of
the tragic collapse of an under-construction warehouse in the Taratala area of Kolkata, West Bengal, which
claimed the lives of at least five labourers and left twenty others injured.

The incident occurred on June 24, when a concrete casting of an iron structure suddenly gave way, trapping an
estimated 12 to 15 workers beneath a mountain of debris. Allegations have since emerged indicating that the
sanctioned building plan for the warehouse was deeply faulty.

Observing that the reports point to a severe violation of human rights, the Commission has issued formal notices
to three top West Bengal officials: The Chief Secretary, Kolkata Police Commissioner and Kolkata Municipal
Commissioner.

The NHRC has demanded a detailed report within two weeks, which must outline the current status of the
criminal investigation, the structural failures involved, and details regarding financial compensation paid to the
injured workers and the next of kin of the deceased.

In the wake of the disaster, West Bengal Chief Minister Suvendu Adhikari announced that administrative and legal
machinery had already been set into motion. Six individuals have been arrested so far, and the Lalbazar Crime
Branch is leading the investigation under the direct supervision of the Kolkata Police Commissioner.

"The Kolkata Municipal Corporation (KMC) will blacklist the architect and planner responsible for the project,”
Chief Minister Adhikari stated, warning that absolute strictness will be maintained against anyone found complicit
in the negligence.

Addressing the tragedy, Sushil Mohta, the President of the Confederation of Real Estate Developers Associations
of India (CREDAI) Bengal, expressed deep condolences over the loss of lives while distancing organised
developers from the incident.

Mohta emphasised that certified industry players operate under rigorous safety mandates: Members strictly
adhere to national building codes, local zoning laws, and industry rules; Standard procedures require exhaustive
soil testing and formal recommendations from geotechnical engineers to dictate the structural load-bearing
capacity before any casting begins.

As the Lalbazar Crime Branch unravels the exact technical failures that led to the collapse, the focus remains
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heavily on structural accountability and safety compliance within Kolkata's rapid industrial expansion. (ANI) India
Travel Guide
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NHRC sends notice to UP govt over plight of bonded labour in Muzaffarnagar
Statesman News Service July 2, 2026 6:08 pm

The National Human Rights Commission (NHRC) has taken suo motu cognizance of the reports about 12 bonded
labourers being assaulted in captivity and forced to work till midnight without sufficient food and wages for
nearly one and a half years at a factory in the Muzaffarnagar district.

On Thursday, the Commission issued notices to the state Chief Secretary and DGP, calling for a detailed report on
the matter within two weeks

In the notice, the Commission has directed the Muzaffarnagar District Magistrate to inquire into the matter as per
the Standard Operating Procedure of the Ministry of Labour and Employment and the Bonded Labour System
(Abolition) Act, 1976

The Commission also directed the immediate registration of the labourers on the e-Shram Portal as per its
Advisory 2.0 dated December 8, 2021.

Reportedly, one of the labourers managed to escape from the factory and a complaint was filed with the Titawi
Police Station, leading to the rescue of the other labourers. Their medical examination disclosed multiple injuries,
including bruises, cuts, fractures and signs of prolonged physical abuse. Reportedly, the police found that one
person has also died. The investigations are ongoing to ascertain if there were more deaths.

According to the media report carried on 25 June 2026, the victims belonged to different states, including Uttar
Pradesh, Bihar, Uttarakhand, Rajasthan, Haryana, Chhattisgarh, Jharkhand and a few from Nepal. Reportedly, they
were lured from railway stations, bus stands and other public places on the pretext of providing employment,
regular wages, food and accommodation. After reaching the factory, their mobile phones and identity documents
were allegedly confiscated, preventing them from contacting their families. Allegedly, pit bull dogs were used to
intimidate the labourers and prevent them from escaping.
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PIL In Jharkhand High Court Challenges NHRC Circular Withdrawing Mandatory Judicial Inquiry Into Custodial
Deaths, Rapes
Rushil Batra 2 July 2026 10:50 AM (4 mins read )

A Public Interest Litigation (PIL) has been filed before the Jharkhand High Court challenging a National Human
Rights Commission (NHRC) circular which withdrew its earlier direction mandating judicial inquiries in every case
of custodial death, disappearance and rape.

The PIL seeks quashing of the NHRC's Circular dated May 14, 2024, which declared that the Commission's earlier
circular dated September 4, 2020 had become “nugatory” and stood “withdrawn and annulled” following the
coming into force of the Bharatiya Nagarik Suraksha Sanhita, 2023 (BNSS).

The petitioner has also sought a direction to the NHRC to issue fresh guidelines in light of the Jharkhand High
Court's recent judgment in Md. Mumtaz Ansari v. State of Jharkhand (2026 SCC OnLine Jhar 617), wherein the
Court held that an inquiry under Section 196(2) of the BNSS must be conducted by a Judicial Magistrate and that
an inquiry by an Executive Magistrate cannot substitute such judicial inquiry.

The petitioner, Md. Mumtaz Ansari, an advocate practising before the Dhanbad Civil Court, contends that the
impugned circular is based on a misreading of Sections 194(4) and 196(2) of the BNSS. According to the plea,
Section 194(4) merely empowers an Executive Magistrate to conduct an inquest, which is a preliminary fact-
finding exercise to ascertain the apparent cause of death.

On the other hand, it is submitted that Section 196(2) mandates a judicial inquiry by a Judicial Magistrate into
cases of custodial death, disappearance or rape.

The petitioner alleges that the NHRC erroneously conflated the two provisions and wrongly concluded that the
statutory requirement of judicial inquiry had become redundant because Executive Magistrates are empowered to
conduct inquests under Section 194(4). The plea contends that the two provisions operate in distinct fields and
serve different purposes, with an inquest under Section 194(4) being fundamentally different from the detailed
quasi-judicial inquiry contemplated under Section 196(2).

Itis further argued that by withdrawing its 2020 circular, the NHRC has acted contrary to its statutory mandate of
protecting human rights. According to the petitioner, the Commission ought to have strengthened and reaffirmed
safequards requiring judicial inquiries into custodial deaths and rapes instead of withdrawing them on what is
described as an erroneous interpretation of the BNSS.

The PIL further submits that the impugned circular creates a “dangerous legal vacuum” in the procedural
safeguards governing inquiries into custodial deaths, disappearances and rapes, thereby weakening
accountability in cases involving alleged human rights violations.
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The matter is titled Md. Mumtaz Ansari v. NHRC and Ors.
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Petition filed in Jharkhand High Court challenges NHRC circular ending mandatory inquiries into custodial death,
rape cases
By Legal Desk -July 2, 2026

A Public Interest Litigation (PIL) has been filed before the Jharkhand High Court challenging a circular issued by
the National Human Rights Commission (NHRC) withdrawing its earlier directive mandating judicial inquiries in
cases of custodial death, disappearance and rape.

The plea seeks quashing of the NHRC's May 14, 2024 circular, through which the Commission declared that its
earlier circular dated September 4, 2020 had become “nugatory” and stood “withdrawn and annulled” after the
enactment of the Bharatiya Nagarik Suraksha Sanhita, 2023 (BNSS).

The petitioner has also sought directions to the NHRC to frame fresh guidelines in line with the Jharkhand High
Court's recent judgment in Md. Mumtaz Ansari v. State of Jharkhand (2026 SCC OnLine Jhar 617). In that decision,
the High Court held that inquiries under Section 196(2) of the BNSS must be conducted by a Judicial Magistrate
and cannot be substituted by an inquiry conducted by an Executive Magistrate.

The PIL has been filed by advocate Md. Mumtaz Ansari, who practises before the Dhanbad Civil Court. He
contends that the impugned circular is based on an erroneous interpretation of Sections 194(4) and 196(2) of the
BNSS.

According to the plea, Section 194(4) merely empowers an Executive Magistrate to conduct an inquest, which is a
preliminary fact-finding exercise intended to ascertain the apparent cause of death. In contrast, Section 196(2)
specifically mandates a judicial inquiry by a Judicial Magistrate in cases involving custodial death, disappearance
or rape.

The petitioner argues that the NHRC wrongly conflated the two provisions and incorrectly concluded that the
statutory requirement of a judicial inquiry had become redundant merely because Executive Magistrates are
authorised to conduct inquests under Section 194(4).

The plea stresses that the two provisions operate in distinct spheres and serve entirely different purposes. While
an inquest under Section 194(4) is limited in scope, the inquiry contemplated under Section 196(2) is a detailed
quasi-judicial exercise aimed at ensuring accountability in serious human rights violations.

It is further contended that by withdrawing its 2020 circular, the NHRC acted contrary to its statutory duty to
protect human rights.
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According to the petitioner, instead of diluting safeguards, the Commission ought to have reinforced and
reiterated the requirement of judicial inquiries in cases involving custodial deaths, disappearances and rapes.

The PIL also states that the impugned circular has created a “dangerous legal vacuum” in the procedural

safeguards governing such inquiries, thereby weakening accountability mechanisms in cases involving alleged
human rights abuses.



§

i The News Mill, Online News, 03/07/2026

Source: https://thenewsmill.com/2026/07/nhrc-investigates-alleged-
bonded-labour-abuse-of-12-workers-in-muzaffarnagar-factory/

Nation and Beyond
NHRC investigates alleged bonded labour abuse of 12 workers in Muzaffarnagar factory

TNM (With ANI Inputs) Published On: Jul 3, 2026

The National Human Rights Commission (NHRC) has taken suo motu cognisance of a report alleging that 12
bonded labourers were assaulted and forced to work until midnight without adequate food or wages for nearly 18
months at a paper plate manufacturing factory in Mandi village, Muzaffarnagar district, Uttar Pradesh.

One labourer escaped and filed a complaint with Titawi Police Station, which led to the rescue of the remaining
workers. Medical examinations revealed multiple injuries, including bruises, cuts, fractures, and signs of
prolonged physical abuse.

Police confirmed that one person had died and investigations are ongoing to determine if there were other
fatalities.

The NHRC stated that if the report’s contents are accurate, they represent serious human rights violations. It has
issued notices to the Uttar Pradesh Chief Secretary and Director General of Police, requesting a detailed report
within two weeks. Additionally, the Muzaffarnagar District Magistrate has been directed to conduct an inquiry
under the Ministry of Labour and Employment’s Standard Operating Procedure and the Bonded Labour System
(Abolition) Act, 1976.

Immediate action has also been instructed to register the labourers on the e-Shram Portal, as per NHRC Advisory
2.0 dated 8 December 2021.

According to the report published on 25 June, the victims came from various states, including Uttar Pradesh,
Bihar, Uttarakhand, Rajasthan, Haryana, Chhattisgarh, Jharkhand, and some from Nepal. They were reportedly
lured from railway stations, bus stands, and other public places with promises of employment, regular wages,
food, and accommodation.

Upon arrival at the factory, their mobile phones and identity documents were allegedly confiscated to prevent
contact with their families. Pit bull dogs were said to be used to intimidate the labourers and deter attempts to
escape.
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National Human Rights Commission seeks report on Garden Reach warehouse collapse

Observing that the incident raises concerns of human rights violations, the commission issued notices to Bengal's
chief secretary, commissioner of Kolkata Police and municipal commissioner, seeking a detailed report within two
weeks

Our Bureau Published 03.07.26, 04:59 AM

The National Human Rights Commission (NHRC) on Thursday took suo motu cognisance of media reports on the
collapse of an under-construction warehouse in Calcutta's Garden Reach on June 24, in which 16 labourers died
and 17 others were injured.

Observing that the incident raises concerns of human rights violations, the commission issued notices to Bengal's
chief secretary, commissioner of Kolkata Police and municipal commissioner, seeking a detailed report within two
weeks.

The commission said the report must include the status of the investigation and details of compensation paid to
the families of the deceased and the injured.

About 40 labourers were working at the site when the concrete casting of the iron structure of the under-
construction warehouse collapsed, trapping several workers beneath the debris. Rescue agencies could not

ascertain the exact number of trapped workers because no register was maintained at the site.

Several arrests have been made in connection with the collapse.
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PIL in Jharkhand HC challenges NHRC circular withdrawing mandatory judicial inquiry into custodial deaths

According to the petition, the NHRC erroneously conflated the two provisions and wrongly concluded that the
statutory requirement of judicial inquiry had become redundant.

Mukesh Ranjan

Updated:2nd Jul, 2026 at 9:58 PM

RANCHTI: A Public Interest Litigation (PIL) has been filed before the Jharkhand High Court challenging a National
Human Rights Commission (NHRC) circular which withdrew its earlier direction mandating judicial inquiries in
every case of custodial death, disappearance and rape.

The PIL, filed by MD Mumtaz Ansari, seeks quashing of the NHRC's Circular dated May 14, 2024, which declared
that the Commission's earlier circular dated September 4, 2020, had become “nugatory” and stood “withdrawn
and annulled” following the coming into force of the Bharatiya Nagarik Suraksha Sanhita, 2023 (BNSS).

The petitioner has also sought a direction to the NHRC to issue fresh guidelines in light of the Jharkhand High
Court's recent judgment in Md. Mumtaz Ansari Vs State of Jharkhand, wherein the Court held that an inquiry
under Section 196(2) of the BNSS must be conducted by a Judicial Magistrate and that an inquiry by an Executive
Magistrate cannot substitute such judicial inquiry.

According to petitioner’s advocate, Shadab Ansari, despite this clear and binding law, the NHRC's impugned
Circular erroneously declares that the previous mandate requiring mandatory judicial inquiries in every custodial
death/disappearance case is now "nugatory" due to the enforcement of the BNSS, 2023.

"This interpretation is based on a complete misinterpretation of Sections 194(4) and 196(2) of the BNSS," he said.

Ansari further added that the law is clear—custodial death inquiries must be conducted by Judicial Magistrates.
"The NHRC cannot dilute this statutory imperative," he said.

According to the petition, the NHRC erroneously conflated the two provisions and wrongly concluded that the
statutory requirement of judicial inquiry had become redundant because Executive Magistrates are empowered to
conduct inquests under Section 194(4).

“We are seeking the quashing of this circular and a Mandamus directing the NHRC to issue fresh guidelines in
light of the recent Jharkhand High Court judgment, reaffirming that the 'judicial' in 'judicial inquiry' is absolute

and non-negotiable,” said the advocate.

According to the petition, the legal vacuum created by the impugned circular would have grave consequences for
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the families of victims of custodial violence, who would be left without the safeguard of an independent judicial
inquiry into the circumstances of the death of their loved ones.
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NHRC notice to UP Govt, DGP over assault on 12 labourers
July 03, 2026 By Pioneer News Service

The NHRC on Thursday said it has issued notice to the Uttar Pradesh government and the state’s police chiefin a
case of alleged atrocities against 12 bonded labourers at a factory in Muzaffarnagar district. The human rights
panel has sought a detailed report from the authorities in two weeks.

In a statement, the National Human Rights Commission said it has taken suo motu cognisance of a media report
about “12 bonded labourers being assaulted in captivity and forced to work till midnight without sufficient food
and wages for nearly one and a half years at a paper plate manufacturing factory in Mandi village in
Muzaffarnagar district”.

One of the labourers managed to escape from the factory and a complaint was filed with the Titawi police station,
leading to the rescue of the other labourers, it said.
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NHRC takes suo motu cognizance of alleged bonded labour abuse in Muzaffarnagar factory
ANI | Updated: Jul 05, 2026 01:04 IST

New Delhi [India), July 3 (ANI): The National Human Rights Commission (NHRC) has taken suo motu cognisance of
a report about 12 bonded labourers being assaulted in captivity and forced to work till midnight without sufficient
food and wages for nearly one and a half years at a paper plate manufacturing factory in Mandi village in the
Muzaffarnagar district, Uttar Pradesh.

One of the labourers managed to escape from the factory, and a complaint was filed with the Titawi Police Station,
leading to the rescue of the other labourers. Their medical examination disclosed multiple injuries, including
bruises, cuts, fractures and signs of prolonged physical abuse.

According to the police, one person had also died. The investigations are on to ascertain if there were more
deaths.

The Commission has observed that the contents of the news report, if true, raise serious issues of violation of
human rights. Therefore, it has issued notices to the Uttar Pradesh Chief Secretary and Director General of Police,
calling for a detailed report on the matter within two weeks. It has also directed the Muzaffarnagar District
Magistrate to inquire into the matter as per the Standard Operating Procedure of the Ministry of Labour and
Employment and in light of the Bonded Labour System (Abolition) Act, 1976.

It has also directed immediate action for the registration of the labourers on the e-Shram Portal and as prescribed
under the NHRC Advisory 2.0 dated 8th December 2021.

According to an alleged report carried on June 25, the victims belonged to different states, including Uttar
Pradesh, Bihar, Uttarakhand, Rajasthan, Haryana, Chhattisgarh, Jharkhand and a few from Nepal.

They were lured from railway stations, bus stands and other public places on the pretext of providing
employment, regular wages, food and accommodation. After reaching the factory, their mobile phones and
identity documents were allegedly confiscated, preventing them from contacting their families. Pit bull dogs were
used to intimidate the labourers and prevent them from escaping. (ANI)
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UP News: IR T3l & JoTrheR St & i 371 vep ganfAaa ot grapeiik 39 aTel U ATHet 9= 31 27| agt & faadt o &
% HEY Ma H Ueh GWR Wi S aTelt thag! # fUSe heldl 3¢ AT § 12 HSIGY) oh! ek I-TehY 3-Ich AT X Faivd i 11 T8t ot | 31d 39
AT &Y THRAT @l 3@ gU AEF AHETHR AT (NHRC) = e S foiam 81 3 3 38 Aanfaiery a1 7R Seetad A U
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feqgd o 3 & FeIgy! & Ugd

ROtéT & gaTfes, 37 NfEd 7oigd) i Ior TR, RER, ITRIES, ISR, RaTn, sxiee, sTReEs 3k ugielt 327 Auret & Yo
T, 99 WS 3R Hreisi-es RATHT § 37t Aendl 3R @ &l STTE ol alleld qeoh 1T 7T AT1 el Ugad 8t 9ad Ugel 34k Hiamsd
I 3R Tga™ U B folg T 7oigy] et 3ireft 1 ek faam Sies & @M1 Ay, Hoigdt el UR HSTeR fohaT SITaT 71 37R hig WAt chl
LA T, il I8 S 3R Aeh & AT GereATeh Ul T & Gl ehl SEAATST fehdT STIAT &ATI T8 herdt T GeTdT ad aiT Sfel Teh
Hoigy fohelt aRg ST SaTeh thag! © T # Tl Y11 39 gid faadt gfed w3 # fierrd g ars, [ a1g gferd 3 aarar
feara gu et TR BTUT AR iR TRl ASIGY! ol GRIE AR erer| giehd & SIgER, S UdTSHT 3 ShIRUT Udh HOIGY i Hid i g gehl
gl

NHRC & g fAgser: DM ST &, -9 W g1 IfoesH

AR ST = FIFRATR & et Afside (DM) et fAder far g s & o 3R AR #H3iTerd & Aes ddter ufehar (SOP) 3R
ST 27 TRt (e SATAFTH, 1976 & dad 59 QR HIHA &l TeH STe | 58 T &Y, 3T 3 @oft difed worgdl o qid g-9m
Gice TR AFSIeeR e 3R 31T & 8 fadar 2021 & wref & d8d 36 deehlel HEIdT 3R GAald & o 31meer iy 81 At # gfere
TR SRITOGT Y Ferrer 3R 37t <t I HrRaTs & et 81
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Diwakar Jha g™, Johe 7R
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3 IR YR WHR 3R gfer wiea (Sisidt) at e St foar &1 st 3 sifdaRat @ gt gua & fawga Rl #ivft 81 va aam 7,
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Tt faeeh, ST Sl (WTT) TERT AHATEDRR SN (TTYTSRE!) = Jgeafdar ol Fel fh 3T FoTRRTR foiet &l Tep thaedt 7 12
TS ASIGY] TR I HATIR S ATH H STR UL TRBR 3R 757 & Gfeld W@ bl Aifed SRt foan g1

AFEIESRR AN = SfARIRAT & qF garg & HiaR fawga Rl @it g1

TIGISRYT A Uk I | gl foh 3T ForhiR it & #8111 & T0R Wie a9 aTell U Shaedt # “12 FE31 ASIgy! & 919 ARUIC
X 3R 37 T 8¢ AT ddh faT TATd @ 3R ASIgy! & 3Teft I dh 1 e o foiw AeTeR fohy S &t #Hifsar Ruic = @
ga e g1
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SHelT TR AT, el YRR JeNT HATeRT, YRR el REIT T ATTeh MTTAehvuT (Thuagaysns) R 3 Tafdid ufdienrfat ot
Tifew ot i3 €1

STRINT 7 G TTTE & iR 39 AW # Y 7 BRare Hi Ruié Aift §1 ag SRt ST i 3§ Spes it wriare! & <t 18 1
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AT 8l goh 3G IUTeY Y ST Tehd! & |
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£ (e T HESTHIE TAgTSRY! 37 et gfere = fiee YeTmhis fohar. a8t 92 dam R @rer IHfi ol TauTast 3¢ SGalhy 18
TFIUTIRY ST T Adel oI TIIT ST IgT T,

TATTRRYY A 59 IST TR ST 3R gl fh il &Y ST & a1 & e} A1fcies Raerars o <@ 9. amat & S« & a1 gdT Iell
fob o ey SaTEl &6 TaaURY 8¢ BT B 8, 39 IR 7T ddel e UaUTIR) 3¢ Yaes & f3ar SiTdT .

9 3R TIUTRE! & o fdeh I = gam foh 38 udT Ier o1 fh 39 thadl & 8iar aTdl AoigR 8, At o7ut &9 & ary gt
g W 3 o ok a8 $o ofR 81 &1 81 38T 8. 3811 gid faeett gfeld &l 3R dgieiaR ol Hidh WR gelTehe therl] & 3iaR 38 sheaml.
39 SR 3% UdT Iel foh QR 3¢ BeTah S YaRIUTIR 3¢ T SAdlet oRTIRIT ST T8l .
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73 faeeht| it AaTfaeeR 3T (NHRC) 7 3TR UReT & JoTRheTR foiet & Teh 9wR wie fAmior thae) & deen moigel & wfad safte
3R AR HEgR & HIHel &1 Wk AT Ad §T IR Yol FXhR F faxgd Rulé 7t g1 3mahT = 58 Uepvor st AMHariaenry & ik
Seete § &1 ATHAT A g

Hifsar & gemfa Rulel & SrgaR, GARRATR & Hel 7ia R Teh T0R wic el | 12 ASIGR] i Sheldl 3¢ a¥ dch didd ®U I §eeh
TR HTH AT TT| SRIY § fob ITE R Al deh IR T foidm STt o, STaifeh 37 gat s, 3fed Aoigd! oik Fervfd gfaemg
oY Sucteds 78T herg it o

Faran T ok fifga Aoigyl # & e fohelt kg et & i # Tthet @1 3R I8 faardt a A fYeprad gt awig | fiehrad & @1g
gferd A BIYART &R 31 HoIqR! bl +ft Therdt T Herd aheraT|

AfSehet ST H g ASIGY! & TR W FIe, T & [, gfgal gen don dd 993 deh miRe UdT8=1 & Hand fict 81 gferd Siia & Uah
et hl 7cg bt it 4 g3 ¢ 1 |1 &t I ST ST g fob 5 SR fehelt a1 cafary b oft i ot 7T g

TSR AR SR 7 gl fob afe fifzar & uwifa dwr g8t ure Sird €, dt a8 aFanfaeR) o1 eicid YR Soetas &1 ST A IR
a2l & e e 3R gfetd #gTiaeres (DGP) &t Aifed STRT @i U &l HdTg o Hidr At &hi faegd RUlé oegd s o fAder faw
gl

g4 fARerT SN & FHFHTATR o AR bl 9 Te AR HATerd hl ATk HRIUUITe! (SOP) TUT ST Hsigy! YT ()
JfafAgd, 1976 & Urae™i & gEU R A hl STig JAfRd et & [cer faw g1 amah A g +ff gt ¢ foh a9t goa e 1w
HSIGRI <hl 8311 Ulcel TR GiIeheUT el STY T SMRINT gRT 8 fadiar 2021 ol STRY WAL & SIgER Ieh ety 3R 3 3MTaedeh
gedr deeft erars 6 Sl

25 S 2026 ot gemtiArd Hifsar Rutel & argaR, difsd Asigy 3wk vaer, fUgR, IRrds, siem, gikarom, siene, siREs Jur Aure
& fAaredt g1 3TRIU ¢ foh 38 Ye1d Wer, 99 3Mgl 3R 317 Frdaif-ies RIF! 9 AR, Aaffa dae, i 3R g i gfaem o arera
S Thard! Tt TR T

Ot Uga & S1Q A BY F 37 HdTSdl BiF SR Tg== uF S fold 7 arfes & 319w uRari & dudh 7 & h | Rulet # ag +ft
grar fohan T 8 fob ASTqRl ol 8 SfR Ieh WA 8 ek & folQ feqel A%t & Gl ol s¥dHTe fohaT ST &M

379 AT AFATIBR RN hl AR & A HY Sia 3t aeiit | ST gRT A 718 RUlé & TR R 31t &6t dRars ok Wiz
Toigdl & gAate deeft Aok forg s Y g 2
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TUIIIRYT A hicTehral § sHRd g6l WR faur @a: d3=
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7 faeeht, 02 s (f2.9.) | IR AR SRiNT (TTUTeRE) 3 dicerdr & fFafonedia sara i & uia weigyl & #ia 8fik 20
3 & °TIS g <h T T Wk ST [T &1 SIRINT = 753 & H&A AiAd, hicTehldl Gferd SMgerd 3R TR gerd bl Afed TR &
3 grg & iR fawga Ralé At 21

UehTTAd el o SR 7Td, 24 S I FHAT0T =¥t IR a1 40 ASIGY S & 38 &, It Fmfomefs wiem 6 g 6 w3 &1 dhehie
T BT 3T &8 7T, I ohg ASIgR Aerdl & 12 &d Y| 7RI § {3 Wigha wae e & @ifaa off, Sredh sror ag et g3

ST = RUté # St i fRAfa & Frg-a1y fdenl 3R arae o giksH! ot 3T 78 ganast (af g ah) &1 faaror +ff enfae g1 &1 fAger
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7% faceh, 02 Serrg (R.9.) 1 Tl e ST (TugeRet) 3 3TR Uaer & GORhTR fotet 6 39 geAT o Wa: U3 forn 8,
T8l Ueh ShREM H $¢ ATl deh 12 Y37 ASIgyl & A1 ARUIE 3R I gt Wisi aT Aeigy) & foT amefl 7 aeh 379 STeRA &
HIT T g | 9 ATl I dlehe STTINT = I o G 9 3R gfee Agiiaere (Sidh) ot Aifed It & qt 9rg & Wi fawqa
R it 21

Hifsar # gemrfa @eRl & IR STFRTR foret & #st 7Tia A R Ueh TR Wie (AT RE™ # &M &R 38 s Asigyl A § U
HAOIGR ShREM § W H Thdl 381 3R 397 fadrdt gferd &2 # fIRId ot ers | 38 16 317 791Gy oh! ST ST Rl | ShT
Rifhcr sira & o6 @1 utg 78, O @Rig, 919, gfgai gean 3R did 999 aoh AR AMwoT & d&ror enfie €1 g ot adT ger 8 s
Ueh fa bt Jid off g1 71 & iR off wil Y smeiet Y ST S B

TR} & ik, Hif3d IR veer, fUgR, IRds, s, i, sxiiene, sREs dfed afaa Tsat & & ofk 3799 @ go Aura @
f & HREM g R IS HGTSd HIF 3R TgDT UF HiAd dR TR STed & [l 7Y, & & 3o aRari & dueh 81 a U] | 38
ST, HSIGRI ohl B 3R 378 WA & Aeh o foiq e o1 gl o1 g&aTe fovar mam &

STRINT = GTRRRATR folell AfSIZE @l 914 Qe ISR HTerd ehl HHeh FdTeld Ufshal 3R Y31 Hoigd! YulTelt (I=4cr) Srfafaam, 1976
% SIOR AT i STid e opT (HaeT i3 81 727 Y, 8 fawaR 2021 & 37+t §eig 2.0 & R fHeh! Pl §-974 Uit WX dchled
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Home /31 /faeett & ofi@el H TaURR @Tel...

faeeht & SfiE@el # YaURR @Tel UGTT ehl GelTdl, Aehel! olaiel oiTiene &l Tat ot fasht
2 July 2026 11:44 PM

T AHETAHR TN (TTUTSRE) & Tew fRkich ST 3 THaR &t @rer 3R 97 gt R hefl dee e aTet fikig 6t sl et
Fl I &gl [ 39 R ! URATySt o1 gad SATET SRR J<di IR USdT gl
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3t # frerrd e o 916 STaAR 6l 151 T8t U TRIg Uehst 13T, St g &1 Aehell ToRTUTIRY 3¢ 3R Ty Heiel SHenrt (—fee
g TTC) BIUH IATGT TR ol eiael 7T 8T AT 3R e I8 S 8T o7 HRaTg 37+l IR &, qreh! S-ehRT a1 § & saft " fOries
HILAM TSR : § o' AT Y & s off § 1 eaeh & aTet TR0 TR § 384 aTet It & Sftaq ok Faifdd srfareriiat i
YR R AR ¥ TSR 31 78 81 399 Ugal Hifear RUIEH & igdR, @rel GRef [T 7 sikaer siteifies &5 # veh aRker iR ara1
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ST TR 31reft d9a & FHUR Tohell ddel RAIUHTY 7T S| 5 il didell IR 7Taid JaaURR 8¢ 3R vy e} sTeeprt fadt oft1 3=
Hich TR HiS[g SRRl § QR AT hl SRR o 3R 39 Afed o A1 Hff g1, St Hidd IR IR Is1er= & stal-aid $9 Hell dRIER
Y AT TGT AT 3T Uger ot ovg Rutet & T aiman € o o o fadeft siist 3 wrer Iamal ot srdy aics § amaTd oz, Ieht =18 afdh
Yk 3R ol el eRTIhe I ad &1 g TR 3 TN 948G hH hIFd TR TIRIUTIR 1 goh SATG WRIG oid 8 3R 91 & 32 98 fo T &R,
AT gepTT 3R -1 Wit deh UgaT 3d & | §Telifch, T8 "ITe A Uget off SRR, ARuaTRar ofik st Srars gs 8, @fch s
STerclg 3TREell ST §eHTY TR FIHA 31Tl 3 & |
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Delhi News: 37aet &t thag! | fImR & ferd <11 <8t off %e Wiseaed i Taqurast 3¢, NHRC 3R gfeid = AR1 ®1a1

Delhi News: 3%ae thol-2 f&d Ueh hadl & 810 & R Siig A9 &l HiAd dR R Fies Fw, 3 &, arsdi=, 79, e ot aiq
s @re IATG e, fSieht Terqurat Se famR & fAiere 39 W 9T aidd g S71 %@ 2.
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Delhi News: rsTert fwett & siiaet hol-2 {1 Ueh thag! # @Tel 1G] i TaRTUTRT 3¢ JGeT o hiod AT T Gl gail &.
¥ AFaTtdeRR SRt (NHRC) &t &9 3 et gios ofk Ririia Ui & a1 Ted ST9HRT R $9 hRATS ol 3iSH a1, i &
3R a8t AT A fafa @rer IArEl W R TeRIURRY S¢ 82T s dRI oh dlelel oY ST Sl STRIY A 377

NHRC & 9 fUdes S = Sam foh 378 ot Gam a1t Aoigd! § Faifdd et off. st g & anaR o S7eht &9 et
Uge. Hich TR Ugaq & TG AT $B 3R gl e, e a1g gid feett gferd 3k dgdfieiar @t gete thedl # STUART 6 78,

BTN & SR STia F &t A dR R Bics 3, ) Y, arsHi, T4, el Iig T8d s @ Iare e, Sdh vaaurrt 3e faR
Y fAEreRR 37 IR 7Y diael ol ST Tg 3. SHfARIRAT & AJHR g A d8 TR WR foham 1 28T .

iR AT 7 et foh O g T ht Ygd & a1 TR fRerars &. Igi7 B Saey di oft Hidh W garma ok Infig s foh e
! Hiel &R FOIRIGR ATl & AT | i1 ShIRaATS chl SITQ. STehT ehgT T foh SR TerrureRt @rer arift areiR | ugerdt & ot
3OY AN & Wy R 7R @dRT 9T 8§ 9ohdT &,

agl, Thertt ATfetes & it gRuTel g 3 STRIUT IR 3191 98T I&d §U chal foh S-eh! Shu-t @rel Saral ol Aafd et & 3R I7eh are |t
G & A 9 JIS[G 8. Svei+ WihR AT foh TGl UR =18 TaRIUTIR! 3¢ & oieel oiTTg ST 8 &, wifchT qran fohar fos ag wfehar Fafa
Gaieft STaaehdTail & gy i ST 3@ off. I TR o= fhdt off U ht srdy nfafafe 7 snfae =& &.

fOheTgTel AT ht ST STRY € SfR Heifda fawmT g uenvur &Y St @ dep-ichl Tgegsli 8 Siid o 38 &.
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YOPRIR o it A ST theredt ehig IR NHRC T 91T e, gt & g g 3k DGP &t Aifed iR, 2 |earg # #ivf Raid
By a1 f&g | Online News Editor
Jul 03, 2026 05:14 AM IST

GOIRRRTR | TRYUTe/fAdTell & 85 o Aist Mid f=Id SH1-iel thaedt # 12 HSIGR] ol sfeich S-TeRR ahildl 3¢ ATl deh AT
IIAATY & 3R e ASIqR el TR-GTGd- g e I WithTeh HIHT 3e AT AHEThR AT (NHRC) deh Uge a1 §1 SRR 4 39
TR TehRUT ST TcT: T oid U 8 AMAT SR & B Seeiee HFT § 3R It QT TRER ! gl Afed SR T 81 TIegemReE 3
TGSl & J&d ufag gadl M R gfes Agifaeres (DGP) Isiia 07 &t &1 g% & iR faeqa oik wE e wegd v & fAder fiig
gl

ST 7 3797 T T H WE gl g b afe Hifear Ruida # gapifa dea 9@t 8, dt a8 aFanfderi & 14k Ieeie o1 erdd

g ATHAT g1 STINT = GOFRETR & fSierfaeht (DM) aht oft Sl o1 Ud ISTTR H3lTerd <hl ATHeh Tt Ufshar (SOP) 3k
e TGl e (Ie) SifAfm-1976 & dgd R A di AfSge S se & fAder Rw &1 39 ary & 8 fider 2021 &Y SRt
Ut AL TSaTgSIY o1 BTl 3d gU STTANT = UM ot 3raeT faa & fob gord ahvrg g |+t 12 dif3d siffien! o1 dehret 3-99 Uida R
a9 § USTehuT T ST dTfch 36 URGRT HGG Hel ¥oh|

AT AFGTARR SN hl Asft 78 3R gferd Siia # I 31mg Rutd & srgaR, difgd Asiqr 3wk e, fAgR, SwEs, I5wM,
gRaToT, B<iTe, SIREE 3R USIHT Q31 AUTe & Y8 dTel &1 §9 TRIT HASIgY! ohl <@ Atensl, AfAd da=, ot AT 3R g <l
SATl1T GfeT ST TATeTd Jehe Wi TTia T 1T ATl Shered) Ugaid & H%ed SR Sifehd anferar ok 3&ehs it A &1 a+ft & Hiamsa &l
3R Uga™ § g 7T ST (SIY YR IS/ 37 FHIATSII) SR STed & [o1g, dTfch & 3107 GRART & HY 7 Toh | ASIGY! I 5,
R 3R Thaedt & 9T & Ak o forg uReR & Y@ fUega et ot ger sig g ST o

Hffehl & AfSehel TAETUT H I7eh RR TR WRIT, T8 cheA o (A, did T9T & RiRes MoT & Hehd 3R gfgat gea St ik =1d urg
TS &1 3l Td ah YE- T TR 3 STERA HhIH T ST AT| 39 4, g ot Aurer Faredt ues weigy srsfA it i Hia o oft
Tl el 8, STafch &1 317 AT iG] o it AR ST ehl SAeiehT # Tg-Iam § i< =t gt 8
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Hindi News India NHRC sends notice to Uttar pradesh govt over plight of bonded labour in Muzaffarnagar
JOFRTR # F¢a1 Astgel: NHRC = foar @d: 99, gt ¥ReR € &t g | Al Rl

HOTHFREATR ST HoTg AT J AR AFaTaeR ST (NHRC) 3 @d: 3 fora g ok gt wRer @ &t g | Rt At 8.
NHRC A &gt & b dgar Hoigdt & qTa 317R Hel UTY ST1d 8 df Ig AFaigehR] o THR Iei ol ATHT 6.
faraiT ATy | Edited By: @i 2™ | Updated on: Jul 02, 2026 7:20 PM IST

TR U3 & OTRRTR foret H i degar Asigy) 3R #SIgy] o AT ST AIgR & AT # AET AFENSeHR SRT (NHRC) =
Wd: G folan 8. ST A IR U & g7 aiag iRk gferd Agiaeres (DGP) &t A SR & at g0t o iR fawqga Ruté #ift 8.
Y HTHCAT HSTFRATR & H3! Tie fRd Ueh GUR Wie ST aTelt therdl &l 8, STgi 12 HoIg) ehl ehildl S¢ HTel deh ehidd ¥ & seeh ST
HTH HIAT 7T, AR & {6 378 el 7 deh i foran STram &1 3R waifed Wisi 3R #oigdt gl ot St ot Siafdh faRley st iR 37
T ARUYE i STt off.

AT T & foh Uk Hoigy fohelt avg hert & W1 H Wkl g1, IWeh! A1 & aTq fadrdt AT gferd 7 ShRars ahvd gU aTehl Heigy
D! Gord BT, AfSehel STia A ASIGRT o TRR WR TIe, therer, &he & I 3R od F9 deh aRIRe Ut & d9d et 8. gfer sia d
Teh &feki chl HId ehl Wl SR AT 3MTS 8. 37a Ig YT <711 ST g1 & foh o’ 39 Aet 7 SR ot #id g3 &.

AETAARY & TR Ieeie a1 AT

TET AFaTeeR ST (NHRC) = &gl § foh 3R 31d 9@l 8 df I8 AanaeR] & 1R Seciad ol JTHdT &, SN & JoTheR &
fSenfaert et off Fcer faar & o s g ISR Haarera dhl #es SifaRfd uifioR (SOP) iR sigai AsTgll ue (3-e) sifafaas,
1976 & dgd R HIH ch ST T HIRaTs he. 8k A1 &1 ARINT & GHY Yo ShIT 7T HSIGRI T TRKIA $-5H UIee TR IASRGIH e
o1 ot Ader faan 81, 98 @Rars NHRC &l usargsid) 2.0 (8 fadsr 2021) & 31&Y oA &l gl T 8.

fif3d AoTqR SR U, fAgR, STRIEs, I5wIM, gRATN, B, SRS THA AUTd & Ht I aTdl €. 3TRIY ¢ foh 38 e1d Wer, a9
31l SR TraSTeh RITH! & s, Faffa 3a, Wi 3k 38 & gfaer &1 drera e Shadt I 1. 981 ugen & d16 Sk Alersd
I 3R Uga™ U B felg 1Y, a1feh @t 3o uRaR & Fuch 7 &R Teh, RN # ag it qran foam man § o Aoiqyl @l 53 ok Wi &
At & g fega gl o1 g%t foRam S .
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forced-to-work-without-adequate-food-or-wages-at-a-factory-in-uttar-
pradeshs-muzaffarnagar-distri/

HRd

NHRC 7 gut & JoToheR St # Ueh hRE@™ # 8¢ A1 ddh 12 Y3 ASIGY] & d1 ARYIE 3R 378 yaied Wi iR Awigyt & famm
Editor 2 ST 2026

AET AFaTEeRR RNT (NHRC) = 3R UaeT & HSTHhiR fSiet & #al 1iq # f=d Ueh TR wie afor sraEm # 3¢ 91d ac dgan
Toigy! ot famT gt it 3R FoTedt & aneft I1d Ak STeRA S e SR 37 WR SR by s i Hifgar Raté o @ wema
foram 81 RUIE & S1g9R, Ueh ASigy FREM § {NH | Wthet 8T 3R 39+ fadrd! gferd e # fehrad a5t g | $0h a8 3= Asigy!
Y TR ST GehT | Ih! RAfhaT sifa | &g a1 urg g, o4 @i, a9, gfgai e ok dd a0 a emifes ot & wreror snfde
&1 WeRl & IR, G ol udT Ien & fob Uk cafamy Y Hia oft gt 1S &1 3R off Hidl i amefent i STra SR 81

ST 7 Ura & foh AR Rle # SfeafEd aw, afe 9« €, a & AmanfdeRi & Seerad & 7R gg &1 3 STl 3 ST UaeT & 43
e R gfere Ae1faeres &t Aifed SR &R & IedTg & iR 39 AMe R fawgd RUE /it 81 ST = oo R & e AfSige
! ST U ASHIR HATed hl AT TaTer UfehdT SR Y3 ASIGR! 0T (S~e) Sifafaw, 1976 o 3felieh # AW hl ST e T
fAder i3 81 el A 8 fawsR, 2021 ! IR} AL AHATESRR AT (TAYTIRE) & TR 2.0 & HFIR HfFehl o §-91 Uicd W
USiIeheuT & deehlel shivdTs ol off fAder faam &1

25 S, 2026 @I yahIfd Hifsar Ruld & eaR, fifsd 3w e, R, Swds, Joey™, gharn, s<iieg, srEs afed fafvm
TSt & & R 3T & S AUt § +ft | I ST & 1o 3% Yord WL, 99 Wel 8 31 At Il & ISR, Fafad da,
WIS 3R 3MTeTH UeH & & T8 Igell-FHclehs hREM H AT 7T AT REM Ugd TR I9eh AlaTgel B 3R UgdH U=t hidd
R R S7ed o foig g, red @ erum aRari @ Tudh A8l & UTg | SR & o Aeigyl al 83 8fR 3% W & kAt & forg e ga gt
T STAHTA fohar T ol
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others-were-injured-following-the-collapse-of-an-under-construction-
warehouse/

NHRC 3 ahiefertar # fRafonel mMem iR @ &r & w gia #sige! Y Hid 3R i 31=1 o °rRIel 814 ehl 8T &l W AT foerar
Editor 2 SJeirs 2026

TET AFA PR RINT-TITTSRYT 7 24 S 2026 6t ufedd §e & dicthrar et & artaren & & uas Aafonedi= mem fira @
A T A i HIgY] ol Hid 3R 1 31 & gret g1 ot Hifsar Ruld o wra: o foran 81 @Rt # adran man f Aafoneds e
HIEATH 12 8 15 &N Aeldl & i %8 141 3R § fob Wiepd e Aot J @ifAdl <l aoig d Ig g g3l

SN 7 et foh afe a2 TEl 8, dt a8 AFaTSeR & Ieerad ol 7R ATHaT &1 STRINT 7 39 i & ufedw dme & g7 afe,
SHIcTehIdT Yfeld STgert 3R TR A 3mgert &t Afed SR & g Aarg & iR At & faqga Rate #ift &1 Rayé # st & (=¥
3R Fen! Ud arIedt & uReTl ot afe gamast e g € at 35t faawor oft 37 Y et T 81

25 S 2026 ! ertiAd Hifsar RUté & sgarR, FAfor el R a9 =mefld AoiqR hriRd 9, asft Rafonea mier & «ig &6 dw=r
T dhehic ST 3T &8 1T, O &g AeiqR Jerd & 12 g9 g
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court-custodial-deaths-national-human-rights-commission-nhrc-custodial-
rape-539641

fazrerd & Hid 3R g&hH ATl ht =Rk ST @ e Tl NHRC & 31781 i STRES gIschic | gHtd!
Amir Ahmad 2 July 2026 1:56 PM (3 mins read )

SIREE BISohIC A SHIgd ATTKIehT IR o AL AHATERR ST (NHRC) & 39 9her &t g &f T8, fSees sk fgeaa # 71,
fexTea @ aruar g ofR fERea & iR & Ame § Sifard =fies Stra deet oruwt uget & fAder et aruw & foram mam am

gifrent # 14 7S 2024 T NHRC T TcheRk g el chl HITT &l TS| 39 Thork H SRINT = 4 Rdsr 2020 & 39+ gd fAder et v
mTRes grar dfgdr, 2023 (BNSS) @ 81 & a8 st adtd §T 3¢ ara¥ ok fved & faam am

g1t & NHRC &t ag fHGsr o &t off 7i 6t 75 1 98 SIRES gISaic o glferan hae! AigwIg JATST RIS SIRES I5T
(2026 TEEHE TS STRES 617) & IR Y fe2n-Fger SR 21 59 hdet # gTghic A W fhar a1 fas BNSS & &RT 196(2) &
dgd g1 arel! St <a1fies Afode gRT &t &t ST ifAard & ok arfuretss afSide &6t Siiar 3Tt fdehed T8l g Tehdl|

ITIRIhd! AIgHG TAdTS RISt eHaTG [Afde i § gehlct & S-1ehT el & fob NHRC &1 faanfad @ BNSS T &RT 194(4)
3R &TRT 196(2) <hl TeTd TN TR SR 21

ITRAHT & MTIR URT 194(4) Shael HRIUTAS AfSIGE hl g & ULH GEAT HRUT T IdT 1T o [l URIHG STid (STeawe) e i
ISR 3l 81 T81 &RT 196(2) fezraa # Hia, feRrad & aruar 14 3R fgwrda # g S8 Amel | =aRRies AfSge gRT fawgd =R
ST SrfAar et g1

grfeehTehat T SRIT & fas NHRC 3 ST &RTal ahl Ueh-gaR o fdehed HId gU I8 el (s Mehrert foh spriureten AfSiede &l St
1 SRR e & a5 =R STia hY STaeTchdl GHT gl 715 | STalfch Q41 UTTET STeiT-3TelTT 36T TR Sed & 3R 3h! Uepfd o
3T B

ITART & gl 7T foh 2020 & Fher i arad aehk NHRC = AaTererRT i e deielt 3raw Jenfaes i & [Iukia sed SarT|
gTfrehTend! <l chgHT & foh STTANT oh favrerd # Hid 3R g&hH S8 ATHel A =aTRieh STiw hl He<T aht 3R ASTYd eheT aTieq o7 7 foh 3&
TTeTdl ehT1 ST & YR U FHTG HeAT 1y |

gTfeient A ag +ft shet T 6 faafad afkus & fevrad # wiq, favrea @ argar g iR feRrara & gehs & Arel ohi St darelt ufehamTd
YRET TR H WA i1 L Uar g1 74, s 0 AHell A Sfareaa! HhAsik g &l @adl gl
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to-up-cs-dgp-over-muzaffarnagar-bonded-labor-40292924.html

HTHREATR ST ASIGE) Al # AATSRR AN A foran 93, g 9fa 3R DGP & w1 Fifeq

By Manoj Kumar Tripathi Edited By: Sachin Sharma

Updated: Thu, 02 Jul 2026 10:31 PM (IST)

AET AFAISHRR SRINT = JSTRRTR H ST HoIgyl oh V0T o HAHe # ST UaLT o 3 9fTg 3R SISid ot Aifed AT 81

ST G, TGS, | AFY AFATSRR SINT = STFRIR H ST HSIGY b MYUT & HAH H G Ffda gt Mare 3R Seiid st
0T Tl AT A< &

SRINT 7 g7 Ffag g SISt & JeTaheR & f@ld TR wie thaedt § 12 sifiel & a1y ARdie 3R 3¢ S¢s a1 & AT § &f 9wdTg
& iR faxgd Rulé aera &t g1

STRINT ! STHSR! | I8 I1d 31TS & foh sifient o T s ofR ASTgyt & i Shet o ol FsTeR ok Sirar ol ves sifes 2
Thaedt @ YH & TGI8 U= H RABRId gof HRIs|

39S I1G 317 HfHeh] oh! ST ST bl | Hidehel ST # Al ol @RIG, Gl o e [ 3R g8t ge St s aie urs 71 off|
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Source: https://www.jagran.com/west-bengal/kolkata-nhrc-demands-
answers-on-kolkata-taratala-warehouse-collapse-40292782.html

STE: ARTAAT METH 8168 TR IR AFATEhR SRINT 9, Yferd SR d 4 afad &t Aifed
By Jagran News Edited By: Naveen Kumar
Updated: Thu, 02 Jul 2026 08:24 PM (IST)

AT AFATfYHR RINT 7 Shicdhral & dRTder § fAufonefi mem gga T 16 sl 6t #id & ame & Wd: 99 foan g
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Seeiea 2 fh 24 S o giaaté f2ut A e fAmfonedia mem ggn @ 16 siffiel At wia gt 718 off | grewst g sfdert & uRfes
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Hindi NewsLocalUttar pradeshMuzaffarnagarMuzaffarnagar Bondage Factory Case | NHRC Issues Notice To UP
Govt

‘deaTT T’ g TR gt ¥R &t NHRC &1 AifeH: g afda sfik DGP € & g%t # A S/ard, DM &t STig & SimaeT
BT AR 2T | STHRAIR 10 € gt
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3R 3¢ TITed IS 3R Ad & {1 1A 3¢ HIeT Ak AR deh BT et oh [o1Q TSR foham T Sdmm T g
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